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Notes of the Registry Date Order of the Tribunal
28+4.00 Heard Mr.K.KePhukan, learned counsel
| for the applicant and Mr.B.S.Basumatary,
learned Addl.C.G.S«Ce for the respondents.
Application is admitted. Issue notice
on the respondents. by registered post.
List on 31.5.00 for written statement
and further orders.
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Present ¢ Hén'ble Mr. Justice D.N.
Chowdhury, Vice=Chairman.

~ None appears for the. applicant.

The respondents have already filed-

written statement. The case is ready

for hearing. B

Let the case be llst@d for

hearing on 19.2, 2001, T - ®.
RS

.- Mice~Chairman,

Mr S.Chakraborty on behalf of Mr K.K.
Phukan, learned counsel submitted that
the applicant is receiving the written
statement today and requires to go
through it. )

" List again on 16.3 200[ to" enable

the app&icant to Llle xe3>1nder if any.

V(Ao

Member

[ 3

Vvice=-Chairn

| chkrgkwma {kwy} b%p+~°~y%*-®v~1a 9agb°7
o eetde tV*-M#WUOC»“A Ao @4 foeo
(\'\&W »«MHWS .
M
4oy,
| (6-3
K&WWM’ ol g
“"2”“““"“ 241U] ot
by
%ﬁt},




Pﬂww V& «VUV /J
_ _f

—.htes of the Registty | 'Date ( f " Order of the Tribunal = Y4

175,01 |  Heard counsel for the parties.

dear‘:lng concluded. Yudgement délivered;
in open court, kept in separate shecets.
;‘he application is disposed fm of
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

O.A./XK.X. no. . 15Q . . . . of 2000.

oooooo

Shri Hiren Borah

s m e omnw

e ey

..Shri K.K. phukan _ 2DVXCATE FORP THi ARPLICANT(S)

~ VERSUS -

tnion of India & Ors.

. e e .. RESPOUDENT(S)

o eem e oo

... ohri A.Deb Roy,Sr..G.S.C. =~~~ ADVOCZTE YOR THEL
o RESPONDENTS.

THZ TION'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLZ MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

1. wWhether Reporters of local papers may oe allowed to see
the judgoaent ?

2. To be referred to the Reporter or nct ?

3. Wwnether their Lordships wish to see the fair copy of the
Judgment ? ‘

4. Whether the judgment is to be circulated to the other
Benches ?

Xo -
Judgment delivered by Hon'ble admn--Member..

|C (W ban



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Applicaticn No. 150 of 2000.
Date of Order : This the 17th' bay of May, 2001.

The Hon'’ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member .

shri Hiren Bcrah,

Accounts Officer, SSB,

North Assam Division, Tezpur,

ASSam e« o o » Applicant.

- Versus =

1. Union of India
represented by the Cabinet
Secretary to the Govt. of India,
Cabinet Secretariate,
New Delhi.

2. The Director General of Security,
Directorate General of Security,
Coordination Cell,

East BIOCK-VoR «KoPuram,
New m lhi-66 .

3. The Director, S8SB,
Block V (East), R.K.puram,

4. The Director (Planning)
Directorate General,
Coordination Cell,

Ealt BlOCk-VR. KoP\lram,
New Delhi-66.

5. Divisional Organiser, SSB,
North Assam Division,
Tezpur. . « « Respondents.

By Shri A.Deb Roy, Sr. .G.S.C.

SRDER.
KoK« SHARMA , ADMN .MEMBER,

This application under Section 19 of the Administra-
tive Tribunals Act 1985 is directed against the 0.M.No.3(4)/
Co-ord/93 dated 20.5.2000 whereby the applicant's prayer

for creation of the Grade of Senior Accounts Officer in

C 5 contd...
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the scale of Rs.2200-4000/~-(revised to the scale of Rs.8000-
13500/-) with effect from 1.4.1987 was re jected by respon-
dent No.2.
2. The applicant was appointed as officiating Accounts
Officer in the Directorate General (Security) in the pay
scale of R$.2375-75-3200~EB-100-3500/~ p.m. with effect
from 15.3.84. He was confirmed in the same post with -
effect from 31.3.87. The applicant has been working in
the same capacity as on today.'It is submitted that as
per recommendation of the Ivth Central Pay Commission
there should be parity of pay of accounts and Audit staff.
Accprdingly restructuring scheme was extended to Accounts
staff with effect from 1.4.87 vide Government of India,
Ministry of Finance O.M.No. F.6(82)-IC/91 dated 22.9.92.
Under this scheme 80% of the posts of Auditors and Section
Officers (audit) of the Indian Audit and Accounts Department
and other organised Accounts cadres were re-designated as
Senior accounts/Audit oOfficer and Senior Assistant Director
of Accounts and placed in the higher pay scale of B.2200-
4000/~ with effect from 1.4.87. It was provided that audit/
Accounts Officer who had completed 3 years of regular
service in the scale of ¥.2375-3500/~ would be eligible
for a promotional pay scale of ®s.2200-4000/-. It is
submitted that in the Directorate General of Security

secretariat service the accounts cadre consist of following:

*accounts Officer Class IIX R3.2375=75=3200=EB~
(Gazetted) 100-3500/~
(Ministerial)

Accountant Class IIIX R$.1640-60~-2600~
(Non Gazetted )EB-75-2900/~
(Ministerial)

Junior Accocuntant Class IIIX R3¢1400=40=1600=50~
(Non-Gazetted )2300-EB=60~2600/~-"
(Ministerial )"

L L bnad
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The duties and responaibilitiesvaf tha Accounts @fficer in

Dirsotor Genaral of Security ara identical to those of Audit and
Accounts 0°ficer of Indian Audit and Acccunts Department and other
organised cadrs as suth Accounts Officers serving undsr the
Dirsctor Genaral of Security ars entitled to géime: stetus end
facilities of pay aé are given to Audit/Rccounts Officers serving
under Indian Audit end Accounts Dapartment. The sanctioned strangth
of Accounts Officers under Diractor General (Sec.rity) are 15 and
applicant is wall within the 80% of 15 postc, which can be rg~dosig=
nated as Senior Acoounts OPPicar. After the recommandation of the
IVth Pay Commission tha applicant made rapressntations for cresation
of promotional scals of M.2200-3000/=, The first representation
made Dy tha applicant was dataed 17,5.93 which was rejected by the
respondents by their latter datad 11.7.94. It Js submitted that

the benafit of scals of Rs.2200=4000/= is baing enjoysd by the
Aasiatant Directorats General of Security who ia posted in the
Babinet Socratariat end whosa post is agquivelent to the poat

of Accounts Officer held by the applicant. Anothar propasal for
croation of thes salsction grade in the rank of Accounts Officer

was rajaacted by tha Cabinet Secratariat by their O,M. dated

5.8.94, The applicant enein made reprasantation dated 19.3.99
which has baan turned douwn by the O,M. dated 288,99, It is
submitted that the respondsnts hava failed to consider the
genuinenass of tha applicant's casa.

2. Mr. X.K. Phukan, learned counsal appearing for the applicant |
argued that the applicant wsa'ontttled to the same pay as
admissibla to the officars working in the Indian Audit and Acceunts
departmant. The applicant is also performing the same duties as
performsd by officers of the Indian Audit and Accounts department.
In the Audit and Accounts dspartment there is a provision of
promotional scale of Re. 2200-4000/= on completion of 3 years

of service ae Accounts Officer. The applicant who is doing ths

\ C ,L uwv\‘a | contde.4
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same job for the last 17 ysars has been deprived of this baenefit,
The fundamental rights of the applicant have besn violated, The
rospondents have failad to epply their mind in a faier and just manner
and failed to appraciate the ganuinaness of the epplicant's casa.
There is a discriminatory treatment in as much as ths applisant

is not getting the promotional grade which is appli-abls to the
Indian Audit and Accounts depertmant. The applicant is antitlad

to the banefit of the promotional grade of R, 2200-4000/- with
effect from 1.4,87 and corresponding scale of i, 8000=13500/=

from 1.1.96. |

3. The respondents have filed their written statement. Mr.
A.Deb Roy, learned Sr.C.G.S.C. relied on the written statement.

He submitted that the Directorate General of Sscurity (SGQre;ariul)
Service Rulsa, 1975 provido for the posts of (i) Junior Accountant,
(11) Accountant and (iii) Accounts Officer. As thare is no pdst
of Senior Accounts Officer as such, the applicant is not entitled
to the banefit of non existent promotional scale of R, 2200 - 4000/«
as this scale is not avzilable as per the Service Rules applicable
to the epplicant. The 0.M.No. F.6(82)=1C/91 dated 22,9.92 on which
the applicant is basing his claim is applicable to organisad
Accounts Cadra. The laarnad Sr.CeGeS.C, roferred to the Vth Pay
Commission report and mantioned that there ara 19 services which
are rafarrad as organisad ssrvica cadres and the applicant's
dopartment doss mot figure therein. As the Directorate Ganeral of
Sacurity is not a organisad Accounts Cadre the recommendation

of the Vth Pay Commission in respect of organised Accounts Cadre
cannot bas -xibnaed to the applicant, The duties and rasponsibilitios
of the Accounts Officar in the OGS are not identical to those of
Audit/Accounts Officer in the Indian Audit and Accounts department,
The Accaunts Officer in the DGS only with accounts matters and

do not perform audit work, The DGS Accounts cadre doeanot conform

to laid down paramaters prescribed for organised accounts cadre/depa=-

rtment and has not bean recognis=d as an orranised A-counts Cadre.

\ ¢ ( U&(,\QJ\L — contdese$
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As the applicent was drawing pay in thz pre=rovised scala of f,2375«
3577/= the same had bsan revisad to Nss 7430=11530/= on the basis of
Vth pay Commission recemmandations. Mowavar, the same had been
revised to Rs. 750012000/~ with eifect from 1.1.96 by the sanction
of the President. A proposal for creation of the salsction grade
of Re.2200=4000/~ was sant to Cabinet Sacretariate which was
howavar, turned down an 23.9.93. With regard to the applicant's
submission thet Assiatant Director of Accounts, Directorate of
Accounts which is alsc in the Cabinet Sscretariat is getting the
benafit of scele of Rs.2200=3000/~ whila ths sams was denied to
tha applicant who was aleo working in the Cabinet Secratariat.
1t is submitted that the two posts are not comparable., The Accounts
fadre of the Directorate of Accounts, Cabinat Sagretariat which
includas the post of Assistant Diractor of Accounts has haan
daclarad as Organiszad Accounts Dapartment by tha CiG.A. while
the applicant's cadre has not besn dsclarad as orpanised cadre.
The duties and responsibilities of the Accounts Officors in DGS

" and the Audit/Accounts Officers in Indian Audit and Accounts
department are not identical. It was stated that different perameters
are applied for constituting the Accounts Cadre into an organised
Accounts service. For the organised accounts sexvice the diract
recruitment to the grada of LOCs and Auditors are made from the
open market through Staff Selection Commission.For promotion
to the grade of Selection Officer from eligible Auditors officer's
of IAAD have to take an examination for promotion to tha grade.
Differant expertise are bullt up in the organisation for promotion
of departmental officers to the next higher grade and the deputation
quots has baen complately done away with. These conditions are not
fulfillad as par the DGS and Accounts system, The Staff structure
of DGS doas not match with that of the orcanissd Accounts Cadre.
The DGS is overned by its own rascruitment rulss and it being
a security organisation has bsen exsmpted from the purview of
Staff Sélection Commission. In view of this the claim of the

applicant that thsra is a discrimination is not valid,

L (A c\‘ﬁ\\c ~Ontde o6



4, We have heard the parties at length and also
perused the documents relied an by the parties, Taking a
overall view and considering the submissicn and the docue
mantL relied on by the parties we are of the vieu that the
applicant doesnot belong to crganised Accounts Cadre as
submitted by the learned SreCeG.S.C,. The Recruitment
Rules for accuqntQNOFficer_in,DGs are different from
these of the Organised Accounts Cadree. The duties and reee
ponsibilities of the twg are also not identicale As the
applicant does not belong to Organieed Accounts Cadre he
is not entitled to the benafit of D.M. No.F,6(82)=1£/91
dated 22,9.92, There is no promoticnal grade of fs.2200-
4000/~ under the DGS. Unless the department creates the
Promotibnal scale of f5.2200-4000/« the applicant is nat
entitled to the benefit of higher scale of R¢2200~4000/=,
We find no reescn to interfere uith the impugned order .~ ™
dated 28,5,1999, Having considered the applicants'case
legally, there is another aspect of the matter that

cannot remain unnoticed., The applicant is holding the

post of Accounts Officer from 31,3,87. As per the extant
rules he cennot look foruard to any promotién, as thers
is no avenue for further promoticne He is sntitled to the
same scale of pay as Accounts Officers in the Organised
Accounts Service, Non existence of avemuss of promotion
can affect the efficiency, of any bersan. The applicant
having worked sincerely for long years finds no scope

for promotion, The respondents may sympathically consider

the applicant!s case for creation of another avenue of

Contde .7
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of promotion, With these remarke, the applicatiecn is

di sposed of as abovq; Thers shall however, be no order

as to costs,

\4;-»\\Ca§(ﬁ¢31w7 o—"Yy

( Ko Ko SHARMA ) ( D.N. CHOUDHURY )
AQMINDSTRATIVE MEMBER VICE-CHAT RMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATT BERCH

GUW AHATT.

(4n Application Under Sedtion 19 of the CAT Act, 1985)

}
0.A.Fo. /2000, t;

\

BETWEEN

Shri Hiren Borak

Accounts Offjcer,SSB, ‘
North Assa; Division,Tegpur
Assam '

AND

1.The Union of India
represented by the Cabinet
Sectetary to the Govt. of
India,Cabinet Secretariate
New Delhi,

" 2.The Director of General

of Security,Directorate General
of Security Coordination Cell,
East Block~V,R.K.Puram,
New Delhi-110066.,

3+The Director,SSB
‘Block V (East),R.K.Puras,
Kew Delhi-110066.

4.The Director(Planning)
Directorate General
Coordinagtion Cell,"
Egst Block-VR.K.Piranm,
New Delhi-110066.

5.Divisional Organiser,SSB,
North Assam Division,
Tesgpur,

DETATLS OF APPLICATION :

W

APPRPLI CANT |

G Phoskesy
Aelvecals _

»/Hiifxﬁjljbz

¢+ «RESPONDENTS.

1. Particulprs of Order(s) ageinst which this applicatiom is made.

This application is made challenging the Order issued under the
hand of Director Plamning (Coord) in the Directorate General ef Security,

contdoo o .2/""
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Coordination Cell,New Delhi vide 0.M.No.3(4)/Coord/93 Dt.28.5.99 recei-
ved upder covering Memorandum No.22/Estt/SSB./A1/91(28)3340 Dt.3.6.99
jssued under the hand of Joint Deputy Director (EA),office of the Direc-
tor,S5B,Rew Delhi whereby the representation ef the applicant for gran-
ting promotion grade in accordance with the Fourth Central Pay Commi-
gsion was misinterpreted as such turned dewn,

2. - Jurisdictiom of the Tribunal :
The spplicant respectfully states that the cause of action has

been arisen within the jurisdictiem of this Hon'ble Tribunal,

3. Limitation :

The applicant respectfully states that the case is filed within
the time as prescribed under sectiom 21 of the Administrative Tribunals
Act,1985. ‘

. 4 Facts 6f the cgse 3

4,1 That the applicant is a citizen of India being permanent resident
of South Hazarapar.?.b: tezpur in the District of Somitpur,Assam as such
he is entitled to all the rights and previlages guaranteed by the Cons~
titution of India. '

4,2 That the applicant respectfully states that he had been appointed
as Officiating Accounts Officer im Directorate General (Security) in the
pay scale of B5,2375-75-3200-EB-100-3500/p m and joined the post on 15.3.84
(F.N.) and he has appointed in the post in a substantive capacity w.e.
from 31.3.87 vide Memorandum No.3(2)/Coord/84 Dt.3.4.87.

A copg of the aforesaid Memorandum
Dt.3.4,87 is annexed herewith and
marked as ANNEXURE-'1‘' hereof.

4.3  That the applicant res;ectfnlly states that he has been working
in the said capacity presently having been posted in North Assam Divi-
sion,Tespur whose pay and allowmmces are borne by the Cabinet Secreta-
riat,Govt.of India,New Delhi in a like manner to the post of Assistant
Director of Dipector of Accounts, I R

—_——— -

4.4 That the applicant respectfully states that as per recommendation
of Fourth Central Pay Commissiom there should be broad parity of pay
structure of Aceounts and Andit Staff.Accordingly restructuring scheme

has been extended to Accounts Staff w.e.from 1.4.87 vide Govt.of India,
Mimistry of Finance O0.M.Mo.F/6(82)-1C/91 Dt,22.9.92 thus 80% of the

posts of Accounts/Audit Officers of the sanctioned strength in Indien
Audit and Accounts Department (in short IA%AD) and other organised cadre
were redesignated as Senjor Accounts/Awdit Officers and Senior Asstt.
Director of Accounts and placed in the higher pay scale ef &,2200-75-2800-
100-4200/ p m.w.e.from 1.4.87.It was also provided in the said Govt.ef

contd.....3/~
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said Gevt.of India office Memorandum that the Andit/Accounts OfPicer in
the pay scale of B.2375~75-3200-EB=100~3500/p m.Mho have completed 3
(three) years regular service will be eligible to entitled promotiomal.
pay scale of Bs.2200~75-2800-EB-4000/p m.

A photostat true copy of the aforesaid
Memorandum D%.22.9.92 is amnexed here-
with and marked as AEEEIURE- 2' hereof.,

4.5 That the applicant respectfully states that the Comptroller and ;
Audit General of India (C & AG) vide his 0.M.No.2420-GE, 11/116-92 Dt.
2349.92 redesignated the pest of Andit/Abcounts Officer enjoying the
pay scale of B.2200-75-2800~EB=100~4000/p m.as Senior Audit/Accounts
Officer,

A tLﬁe copy of the aforesaid said OQH.
Dt.53.9.92 is annexed heraswith and
marked as ANNEXURE-'3' hereof., '

4.6 That the applicant respectfully states that as provided Under Rule
4 of the Direcéorate General of Security (Secretarial) service Rules 1975

- the Secretarial service of DG(3) consist of four cadres.The 4 of the

aforesaid Rules runs as follows :

"4,  COMPOSITION -OF THE SERVICE :
(1) The Secretarial Service shall consist of four cadres,namely:-

i) Secretarial Cadrs,

ii) Ministerial Cadre,
iii) Stenographer Cadre, and ~—
iv) Accounts Cadre.

(2) The designations, classifications and scale of pay of the posts
included in each of the cadres,referred to in sub-Rule (1),shall be as
shown in the table below, namely:~ '

o

S.No. _ Designation Classification Scale of pay

3 ' (1) Secretarjal Cadre
1. Assistant Director (Adim,)  Class I(Gasetted) s, 1200-50-1600
(Non-Ministerial) Cabinet Secretarim
Notification No.
A~12018/8/83~D0~1mm

dated 18.8.84’

| (11) Himisterial Cadre.
2+ Section Officer Class II Bs. 2000-60=2300

(cegetted) EB=75=3200=100-

3500,
3. Assistant Class II e 1400=40-1600-
‘ (Non-Gagetted). 50=~2300-EB~60-26

contd-‘ L X ) 4/"
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4, Upper Division Clerk Class III RB. 1200-30~1560~EB=40-2040
(Non-Gagetted)
, 5. Lower Division Clerk Cless III k. 950-20-1150-EB-25-1500.
(Non-Gazetted)
{ (14i1) Stenographer Cadre.
6. Selection Grade Stemo- Class II (Gazetted)  B.2000-60-2300-EB-
grapher (Private Sedretary) (Ministerial) 75=3200-100-3500
7. Stenographer Grade I Class II(Gagetted) 8, 2000-60-2300-EB-
(Senior Personal Asstt) (Ministerial) 75=3200=100=3500.
8., Stenographer Grade II Class III (Non- B.1400-40-1600-§O
(Personal Asstt) Gazetted) - 2300-~-EB=60-2600
(Ministerial) _
9. Stenographer Geade III Clagss III k. 1200-30-1560-EB
(Non-Gagetted) 40~2940.
! (Ministerial)
(iv) pccounts Cadre
, Accounts Cadre .
Accounts Officer a Class II B8.2375~75=3200-
(cagetted) EB~100-3500,
L (Ministerial) _ . ,
Accountant Class III Bs. 16 40-60-2600
(Fon~Gazetted) EB-75=2900.
(Ministerial)
Junior Accountant Cless III . 1400=40-1600=
(Non-Gagetted) 50=2300~EB=60-
(Ministerial) 2600,

That duties and respomsibilities and the functiomal needs of the
Accounts Officers in Directorate Genmeral (Security)is identical to that

of Andit/Accounts Off{cers in IA&AD and other organised cadre.As such -
the Accounts Officers serving under the Director General (Security) are
entitled same treatment same status,same facilities,same benefits imclu-
ding equal pay for equal work like that of Aﬁdit/Accounts Officers serving
,under Indian Audit and Aécounts Department.

That the applicant respectfully states that Audit/Accounts Officers
in IARAD and other organised cadre including the Asstt.Director of Accounts

— —— ? e

.who are-also directly at the disposak of the Cabinet Secretariat like
. that of the applicant and on completion of three years regular service at

the pay scale of Bs,2375-75-2800~100~4000/p m.have been reddsignated as

L]

\
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Sr.Audit/Accounts Officer putting them at the promotional grade scale of
1842200/ 4200/ (pre-revised) in accordance with the scheme of 1992.

Be it further stated that the pay scale of Central Govt.employees
was revised vw.e.from 132396 1.1,96 as per recommendation of the Fifth Central
Pay Commission.As such the Ahdit and Accounts Officers in IA%AD and other
organised cadre including the Asstt.Director of Accoumis under the Director
of Accounts who have been allowed to draw the promotional grade psy scale
of B,2200-75-2800~100-4000/p m.have been revised to 8000/-13500/p m.

4.9 . That the applicant respectfully states that as per restructuring
scheme formulated in 1992 80% of the posts of Accounts/iudit Officers of the’
santioned strength in Indian Audft and Accounts Dept.(in short IA%AD)and
other organised Cadre were placed in promotion grade at higher pay scale of
B,2200=75-2800=100-4200/p m.v.e.from 1.4.87.1It is pertinent to mention here
that the applicant being member of the organised Accounts cadre belonging

to the £ De(s) the semiority position 4s 12 as circulated vide Nemorandum
No.3(2)/Coord/84 Dt.3.4.87 (ANNEXURE-1 to the 0.A.) as such he is well with-
in the sanctioned strength of 80% to 15 posts of Accounts Officer of the
Directorate General of Security.

4.10 That ¥eing highly agreived with the in action of the Director Gene-
ral of Security in respect of implementation restructuring scheme relating
to Accounts Steff as recommended by the Foubth Central Pay Commission the
applicant had submitted his representation to the Director,SSB for consid-
:efation and to give him benefit as entitled as per recommendation of the
Fourth Central Pay Commission as regards the extenmsion of restructuring
K scheme by vway of granting'promotional grade at the higher pay scale of ki,
‘ 2200-75-2800~EB-100-4000/p,n.as it appears.

~ A photostat copy of aforesaid represen-
tation Dt.17.5.93 is annexed herewith
and marked as ANNEXURE-'4' hereof.

s it appears unfortunately the Directorate of SSB misread the
 representation of the applicant and also has misinterpreted the restructu-
ring schems,1992 as recommended by the Fourth Central Pay Commission as
has already been implemented by the IA%AD and other erganised cadres and
similarly situated persons have been granted promotional grade at the high-
er pay scale of Bs,2200-75-2800-EB-100-4000/p m. to wit letter No.22/3SB/at/
91(28)1421 Dt.11.7.94 may be referred to here.

A.photostat true copy ef aforesaid
letter Dt.11.7.94 is annexed here-
with and marked as ANKEXURE-'5' hereof,

contd.,ee6/=
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Iaterestingly same benefit has alse been given to the Asstt.Directorate
. General of Securitj whose'post is equivalent to the posts of A@countg
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Officers of SSB,ARC and SFF etc only there is g difference in nomencla-
ture.

4.11 That the applicant respectfully states that on the basis ef the
propesal given Ly the SSﬁ\Directorate the matter was taken up with the
Cabinet Secretariat and the Cabinet Secretariat has turned down the pro-
posal with a cryptic Order No.3(4)/Coord/93 Dt.5.8.94.Relevant pertion
of the gbove Mgmorandum is reproduced herein belew :-

'-oooooooo.ooooooooooooooo.ooooooocooooooooooccoo-oooooooo
2. The cases was referred to the Cabinet Secretariat and
they have informed that the subject proposal of DG(s) has
been considered in consultation with integrated Finance,
They have made the following abservations which are re-
produced below:-

"4s three posts of Senior Accounts Officer in

the pay scale of Bs.3000-4500 have been reco-
mmended in the Cadre Review of DG(s) service
and that proposal is under consideration,there

is does not appear to be any justificatiom for
creation for a selection grade post seperately.
.Besides,the analogy of DP&T 0.MiDt.14.8,87
provisions cannot be made applicable in the case.”

3."1t is mentioned that the above proposal is being again
taken up with Cabinet Secretariat.The out come of the
above proposal would be intimated in due course."

- o A photostat true copy of the Memo~
randum Dt.5.8.94 i85 annexed herewith
and magrked as ANNEXURE-'€' hereof.,'

4.%2 That the applicant respectfully states that on receipt of the
above Memorandum Dt.5.8.94 the office of the Divisional Organiser,Korth
Assam Division,Tegpur addressed a letter to the Asstt.Director (B4),
office of the Director,SSB vide No.1/9/(127)/PF/95/595-96 Dt.19.1.95
whereby it was clarified that the applicant had never pep represented

for creation of poat of Sr.Accounts Officer selection grade at the pay

scale of B,3000-4500 and' it was reiterated that he represented for gran~
ting him promotional grade of Accounts Officer in the scale of Rs.2200-
75-2800-EB=100-4000/p m, as enjoyed by the other Accounts Cadre includ-
ing Asstt.Director of Accounts in accordance with the Govt.of Indjia,Minis—
try of Finance Scheme 1992,

contd... 07/‘-
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A photestat true copy of aforesaid
letter Dt.19.1.,95 is annexed here-
with and magked as ANNEXURE-'T' here-
of.

4,13 That the applicant respectfully states that the pay scale of Cen~
tral Govt.employee have vxim once again been revised w.e.from 1.1.1996

a8 per recommendation of the Fifth Central Pay Commission and the Accou-
nte Officers of Directorat General (Security) were granted pay scale of
5.7450-250~11500/p m.against prerevised scale of B,2375-75~3200-EB~100-
3500/ which has further been revised to k.,7500-250-11500/p m.whereas

their counter part serving in IA%AD, other organised cadre including the
Asstt.Director of Accounts who had been redesignated as Sr.Accounts allo-
wed to enjoy promotional grade in the pay scale of Bs.2200/-83.4000/ have
been revised to E.8000-13,5008.

4.14 That the applicant respectfully states that the controlling euth-
ority of the applicant,vis.the Respondent No. hereof appreciating genu-
ineness of the applicant's case,had once again addressed to the Asstt.
Director,(EA),office of the Director SSB,New Delhi vide his letter Ne.
1/9/(127)/P#/95/470-T1 Dt.10.1.96 with a request to grant similar bemefit
to the applicant as that of the Accounts Officers werkiag in IA%AD and
other organised Accounts Staff including that of Asstt.Director of Acco-
unts a8 provided by 1992 scheme formulated on the basis ef recommendation
Fourth Central Pay Commission.

A copy of the aforesaid letter Dt.
10.1.96 is annexed herewith and
marked as ANNEXURE-'8' hereof.

415 That the applicant most respectfully states that being loyal,
displine and law abiding_employee,he expected to be settled the matter
by the competent authority within the admimistrative domain and keeping
high hope in his mind and to avoid ligigation once again he had submi-
tted a representation on the subject to the Director SSB,New Delhi thro-
ugh his controlling authority vide his representation Dt.19.3.99 which
wag duly forwarded by the controlling authority vide Memorandum No.1/9
(127) /PP/91/3066-6T Dt.22.3.99.

Copies of Memorandum Dt.19.3,99
and the forwarding letter Dt.
22.3.99 &re gnnexed herewith and
marked as EXURE-~'Q' & *10'
regpectively hereof.

44,16 That the applicant respectfully states that competent authority
while disposing of the aforesaid representation of the applicmnt vide

contdo o0 08/-
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office Hémorandun1No.3(4)/000rd/93 Dt.2845.99 which was formarded to the
applicant by the conmtrolling suthority vide Memorandum No.22/Estt/SSB/AI/
91(28)3340 Dt.3.6.99 found to have misread and misinterpreted the contents
of the applicant's representation and alse miscomstrued the 1992acheme as
such,Thus the competent authority once again has exhibited their non app-
lication of mind as such totally failed to appreciate the genuinenessof
the applicant's case and arrived at a completely different and absurd
conclusion for which the applicant never represented and agsked for.The
competent authority rejecting the applicant's prayer for granting of red-
esignation to the post of Sr.aAccounts Officer in the promotional grade at
pay scale of B.8000-13,500 from 1.1.96 has thus deprived the benefit acc-
rued the equal pay fer equal warks principle laid down by the Hon'ble
Supreme Court and also violated the applicant's Fundamental Rights guar-
anteed under Aiticies 14 & 16 of the Comstitution of India.

Copies of the Memoranda Btix Dt.28.5.99
and 3.6.99 are annexed herewith and
marked as ANNEXURE ='11' & '12' resp-~
ectively hereof,

4.17 That the applicant respectfully states that under the fgcts and
circumstanced as stated in the foregoing paragraphs it is a fit case where
the Hon'ble Tribunal may be pleased to intervence the authority issueing
necessary directives to reddress the grievances of the applicant by way

of grenting promotional grade with redesignation to the post of Sr,Accou-
nts Officer in the pay scale of Rs.2200-4000 w.,e.from 1.4.1987 as per
restructuring scheme of 1992 formlated in pursuance of the recommenda-
tion of Fourth Central Pay Commission and to allow to draw corresponding
higher pay scale at B.8000-13,500 w.e.from 1.1.96 as per revision effedted

in terms of the recommendation of Fifth Central Pay Commission.

5 GROUNDS WITH LEGAL PROVISION :
i) Por that the applicant has completed 3 years regular service .

in the post of Audit/Accounts Officer in the pay scale ef R,2375-
3500.

ii) For that as per gradation list the applicant is well within
the sanctioned strength of 80% in IA%AD and other organised
Cadre.

1i4) For that the spplicant is deprived of the bemefit accrued om .
the basis of principle equal pay for equal work laid down by
the Hon'ble Supreme Court.

iv) Por that the Fundamental Rights of the applicant gauranteed
under Articles 14 & 16 of the Constitution of India has been
biolated.

contd... 09/-‘
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Fo; that the Reapondenis have failed to apply their mind as such

at different conclusion has been drawm, f |
For that the Respondents have miserably failed to appreciate the
geniuneness of the applicants' prayer and rejected without taking
into accouﬂf of the most vital and relevant factors,

For that the Respondents while disposing of the representations have
not passed any reasoned and speaking orders.
For that thq actions of the Respondents have meted out gre#t_discre-
minatory treatment towards the applicant and caused great injustice
in respect of future service career as well as econdmic prosperity.
For that the Respondents misread and misconstrude the applicants
representations as well-as the scheme of 1992 =ximidtng as such
arrived at a wring conclusion which was never representated.

\ ‘ '
For that the Respondents have gone back to their promise by not foll-

wing the restructuring scheme of 1992 extending promotional grade

_ to the applicaht although similarly situated persons have been allowed

to enjoy such benefit.

Por that the applicant is entitled redesignation in the promotional
grade of Sr.Accounts -Officer in the pa§ scale of %.2200 to 4000 from
1.4.87 and_at corresponding higher scale of k.8000-&#13.5000rom 1.1.96
as per recommendation of Fifth Central Pay Commission.

DETAILS OF REMEDIES EXHAUSTED :
That the applicant respectfully states that he has no other alterna-
tive and dfficacious remedy other than filing this application.Repre-
sentations on several occasgions submitted with a high hope to get
reddressed his grtevances to the competent authority and all the time
representations were disposed of with crypti; orders draving completely

different conclusion for which the applicant never represented and

prayed for. - - . /
MATTERS NOT PREVIOUSLY FILED OR 'PENDING WITH ANY OFHER COURT :

The applicant further declares that he has net previously filed any

contd......10/~
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application writ petitiom or suit regarding the matter has been made, defdre
any Court or any other authority or any other Bench of the Tribunal ner
any such application,writ pebition or suit is pending before any of them,

RELIEF SOUGHT :

Under the facts and circumstances stated in paragraph 4 and supported by
ngal grounds set forth in paragraph 5 asbove the applicant prays for the
follo;ing reliefs :-

8.1 The Hon'ble Tribunal may graciously be pleased to direct the Respon~
dents'to reddressed the grievances of the applicant by way of granting pro-.

motional grade with redesignation to the post of Senior Accounts Officer in

the pay scale of B.2200-%.4000 pm w.e.from 1.4.1987 as per restructuring

scheme of 1992 formulated in pursuance of the recommendation of Foubth Cen-
tral Pay Commission and to allow to draw corresponding higher pay scale of
B3¢ 8000~83.13,500 pm w.e.from 1.1.96 as per revision effected in terms of the
recommendation of Fifth Central Pay Commission.
8.2  Any other relief/reliefs to which the applicant may be entitled to
and/or as the Hon'ble Tribunal may be deemed fit and proper comsidering
the facts and circumstances of the case.
8.3 Costs of the application.
9. %nterin order prgx' ed fo‘r,J

6 interim order is prayed for.

10'. ® S 00 0080000000000 0 ¢

11, Particulars of the IPQ

i) IPO NWo.

(1]

06- 495172

ii) Date of issue : 2’;{ ~Yy- 2N
iii) Issued from : C%LVLfTQJ«QJL‘ (3y4>q \

iv) Payable at : /{2 J€7é,____

12. List of enclosures
As stated in the index.
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:YERIFICATION :

1,Shri Hiren Borsh Accounts Offieer, in the office of the Divisional
Organiser, North Assem Division, SSB, Tespur, do hereby solemnly affirm
and state that the statements made in this verification including those
have been made in paragraphs..gua.ﬁf!A.gz.;Z..........................
of the written statements are true to the best of my knowledge and belief
and those have been in parazraphs.y’Ba.?L?i:bi.ﬂl);l...................
are to the best of my information which have been derived from the records

and the rests are my humble submission before the Hom'ble Tribunal.

AﬁD I verify and sign this verification this the ........day 6f.c.0c.e..
2000,
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I) . J'\."w\eﬁvwz- = cIA" o
- ? - No.3(2)/Coord/84 - ®
. ) ‘ : ‘ Jdirectorats General of Sacurity - §
A L Coord ingtion Cell J
A : 3' iast Block-V : R.X. Puranm 9}7

New Delhi - 110066,!

Dated, the Q)/(//(g7 .
- YpA
G D

MEMORANJUM

|
. Subjoct ¢ Confirmation of Accounts OEf icers

e 0 ° 00

~ , ..The Director General of Sacurity is pleased.to
ppoint thoe under mentioned officiating Accounts Off icers
in the pay scala of f,2375-75-3200-3B-100-3500 in a
substantivo capacity W THE DGTI)™ (Socretarial) Service
with effect from 31.3.87 in the order in which they aro

mantioned - — ‘
1’?%; o 1\-1'1?1" o L Unit
" 3/shri o
o "
defir L DD. Dutta - 38 °
2.7 Do Ngog’ : ARC
3¢ - J.C. Pant - 33B ¢
4, " C.P. Ghildyvsl . - ARC
5. 2o Toyari - 33B .
6, N.J). Mzhty - 338 (on deputation
N C to N3G).
;7. K.K. Choulhury ARC |
9. N.B. Josh* - 338
o 10, AR, Ben. o333
- 1L PN Cogod ' 33
» 12+ Hiran Bora : 33B
“13. 3.C. Thspliyal ~ SFF
- 14. Shankar Roy : . 33B
15.: Chhedi Prasad : - SFF
24 The abov2 named Accounts Off icers are permanent -
member of tha Accountant's Cadre of the JG(S) Secretarial
Service. Their lion on “tha -—ost of Accountant stands
worningTod s 2. £.0 31, 3,87, ' . ’
CJ_&& O et r:.sS’.;\ o \X,v- \
' ( ¢, CHAKRABORTY ) "
, . D IRLCTOR (PLANN ING) 3)\1,‘\5;7
Covy forwarded to s-. o _ , , AW _ .
' 1. JACs (with ® 2 sparc copies). 2. Dir. 3SB,
3, *Director ARC, ~ : 4, IG SFF, -
5, Pergsonnel files of all off icors. - . -

-~
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so farasthewe o
Department.

i recpectively with c¢ifect from
endation of the Fourth
that ihere should be §
iructure of Accounts
) ’ =S vacturing Schene was
G.I., Dept. of Per. & Tre., O.M. 2 Accounts stadl with, effect from &
16/7/90-Es11. (Pay-1), dated 9-9-1992 ' {lowever. the cadres of Audit/<f -
Time-Jimit for relieving an official consequent | s ccounts Officers were not restructured.
: upon Lis promotion P e N ) s

* The matier rezanding grant of an appro-
The Staff Side in the National .Cox;xfl ACM) | pat scale of pay o the Audii/Accounts 3§

7 Aceounts p 3. The general principle of senmiority men
Ao s — 3 tioned above has'been cxamined in the light of
. . ‘..“,.___..__.--———-————- the judicial pronouncement referred to gbove and
.. o - o 1 has been decided that seniority may be delin-

C. & AG. of Indiu, i Mo 30200 01116-92 | ked from confirmation as per. the directive of
' dated 33-9-1997 : ! the Supreme Courtin para. 47(A)of its judpment,
Promotional grade of Audit, Accounts Offi ; dated 2.5']999' _Acoordmg)y. in mbdification of
*ip Organised Accounts Cadre : ,€ers i the general principle 3, proviso $6 general prin-
s O aud}( (.)j}i‘n n '..!L';i‘{ii. desigated as - ciple 4 and proviso te sencral pii St 5‘ -;pf. i
 Senior . Officer/Senior  Accounts thccrsa tained in Ministry of Ho e'nxl@‘f;jrq'{"},;;‘:

Department of Personnel apd Training), O.M.

(2) the orders, dated 16-3-92, will also ra
applicabie for promotion under BCK.

287

-Consequent upon the creation of promotional !

had contended that in many casgs of gromotion LiGfficers has, therefore, been under considera- % . ) :
> grade for 807, of the AuditiAccounts Officers |

involving change of station, the officjals are 1 ton of the Government for some time past. L No. 9/11/55-RPS, dated 22-12-1959 apd para.

being relicved of their dutigs’ from the Kegpiag in view the dutics and responsibilities f from the existing scale of Rs. 2.375.75.3200- 1 2-3- of this Department, O.M.. dated 3-7-1986
post even after issue of formal ordgrs of | 244 the functional needs, it has now been deci- EB-100-3,500 to Rs. 2.200-75-2.%60-EB-100- | (vide SI. No..378 of Swany's Annual, 19864, it

4,000, with effect from 1st Aprit. 1992, in accor- |, has been decided that sehiority of 2 person r2gu-
_dance with Ministry of Finance. Department of { larly appointed to a post according 10 rule would
-~ Expenditure’s O.M. No. F.6 (82)-1C/91, dated .;be determined by the order of merit indicated
1 22:9-1992 (vide.-SI. No. 283 of ihis issue), 21 the time of initial Appointment and not accor;
the " Comptroller and Auditor-General ({;"g’;',dm‘g to the date of/his confirmation. . 5" — -

° -

* India has been pleascd to designate the posts 4. These orders/shall take effect from the dare
- a

|

-of Audit/Accounts Officers in the scale of i i

Rs. 2,200-75-2,800-EB-100-4,000 as Scnior Audit 3 gl[;:xs;e ?li:::‘l;i ‘{f(’ioc morandum, et
Officer/Senior Accounts Officer (Group ‘B’ o, Y S oording to the existing

in relief from lower post,/cause pecuniary J85s { of Rs. 2,200-75-2,800-EB-100-4,000 for Audit/:

Yo individual concerned 7b the form of pay’and { Accounts Officers in IA & AD and other Qrga

pensionary bencfits, ctg.  Therefore, the Staff | pised Accounts Cadres, except Railway Accoun

‘Side had ‘demanded that a ime-limit may be | Cagre™TFHEHUMOT of posts in the promotional

prescribed within wihich ?2 official must be | scale of Rs. 2,200-75-2,800-EB-100-4,000 will
]

tion, on on¢ pretext or y othef. This delay# dad to provide a promotignal grade in the scale;
¢

frogh lower post on his | be 809 of the sanctioned strength of the res- g

rélieved of his duti ) _
.The Official Side . pective cadres of Audit/Accounts Officers. -

‘promotion ic higl}{ér_vb;;? - ahe i

acreed to issue suitable/instructions lor expe- ) .. ® | alreac :

e it of fhe G serant on promo- | 3, The AudiAcsounss OBty U b0 SAg Guzeted Dl on fie dac o s of these o or

i ) ) e Ly I FI= 107,48 = s 2 & . . N ' St

vion. /- - 'fnum of three years” regular service will be; . . . 299 ! rity has alregdy been Chaille t;; efiog;eig;esdi;g;?e
2. After careful copsideration. of the demand | eligible for promotion to the scale of Rs. '2,20_0-:& X G ,' o ‘ | and it will continue 1o be determined. on the

of the Staff Side and having regard to the rele- 75-2,800-EB-100-4.000.  The promotions willlgt ~ G- .,:Dept. of Per. & Trg., O.M. No. 2001 1/5/90- ! basis of the principles already existing prior to

vant factors Jﬂ is /hereby directed that Govt. | be made "after fo,_‘.{o_wm%t" the duc !profcess offf - Est. (D), dated 4-11-1992 ! the date of issue of these arders, ng

servants ordered /for promotion should be | promotion by adopting the principie ol Senio- Senioritv, from the d at*'—"“““e of . e | 5. Al Ministries/D .
clieved impecizjely . ' ty-cum- ; h ts in the scale of g ¥,.lrom the date oi appointiment | - 70 VIO ries/Departmeats, exc., are reques-

relieved imphediafely on receipt of the relevant | rity-cum-fitness. As 1he posts in :§ gnd not with reference to date of ! 1ed to bring these instructions to the notice gg' ait

orders of promotion. In exceptional circumstan- | Rs. 2.200—75-2,SQQ-EB-100-4,000 are in the}; E
ces where/ the fetention of the official.- in the’ functional promotional grade, benefit of F_.R.{ -
is felt absolutely necessary in exigen-'} 22-1(a) (1) - (old F.R. 22-C) - will be admxssxblﬂ %

confirmation/ concerned for guidance and compliance.

L. / Enclosures:
. The seniority of Governmeny serianis is deter- .udosurels.

lower po! : ) .
] i be t to th appointment to this scale. ¥ ined i ® } 5 de . 7 . )
potice. f'vt'ﬁés'cé?ifiﬁs‘n?aémi??«i‘fé‘ anders) it £ Audit and ined.in accordance with the/aeneral principics | . ‘
2, A4 mA Al 1 e Alacctficatio g 1 g A \J 1y
nouc 4. The classification of the posts of Audit and:¥ y ained in MHA, O.M. No. 9,11/ i Copy of G M.H.A, D.M. No. S11/55-RES,

sought for 1 tentiou‘for'a‘spcciﬁc»p_eriod'rangng-‘:Amums Officers will.* however, remain. th ' '55-RPS, dated 22-12-1959.{¢opy enclosed). One dated 1212
N - A\ . 9 A Abdl " i ¥ . N - . ) . . 22- .]9 .
ﬁ;ocr}? a;?:: \g’?)li}ll: d(i)eilr)x?:lcini% s(l);cl)utlgespn::{f‘itgal?;. same, i.e., Group 'B’, even after t'h‘?-Pr°m°883 téﬁ‘ ?)fMthiz ?l?:;c princip ,eg 16%-\.9@&@ in th)e said Sub.: General principles for d:t9 iy ing senlority of
e ; so it A s 22 _2.800-EB-100-4,000. - i} seniority i ‘ ari i geterpining seniorily
be brought to the notice of the Controlling the scake. of Rs. 2,200-75-2,800-EB 1 y .folldws confirmation and various categomsofm employes in Cen-

. t L S . ' consequently. permanent /. i , tral Services, .

Offider that the delay in relieving the officer | 5. These orders shall be effective from@ shall rank g’erggr to th siﬁf,‘;,’(f ;’:(‘C?%lcﬁrt@ge As the Ministri s

wifticause him pecuniary loss-so that the reten- § 1-4-1992. However, the benefit of fixation ot_: ¥ in that grade. ] ¢ ating tructions hai-ﬂ's&'f's of the Gy, nment are awarc, ins-

ay be avoided as faf as possible. o pay on notional basis in the promotional scale@ % ;- en issued from time to time regarding
. @AM M — 21 " Rs. .2,200-75-2,800-EB-100-4,000 may

A
Byt . - the principles to be observed '{:m
2. This principle hag been coming under judi- | mMining seniority vide Offic Memom}x’aeda g;gg Ct,:{cldos;i-

\288 - 1 allowed with effect from 1-4-1987 or from theg cial scrutiny jn‘a nuhber of cascs in the past; O
- : : ! h AL ; N < past; (i) OM. -
\}/. No. F.6 (82)-IC/91, 1 first of the month following the mionth 1n §vh1ct; :he ’é‘sé important judgment being the one deli- -(;:-; O.m ‘?\f:’ 30/ p{;‘:':l)gt_f.: dated 22-6-1949;
d 22-9-1992 _ the officer completed 3 years regular SErvice g leff 2yslhe Supreme Count or 2-3-1990 [ JT- 3-2.1950 and other S!Ese‘égm(;\(;;pni-)hﬁnrga
Audit’Accounts Officer in the scale of Rs. 2,375 990 (2). SC-264 ] ift the casc of Cloee 17 Direct | randa regafding fixation of sen‘i/!)ri"\.' o‘;"c'{"‘

 Recruits - Lnginceying epleyoeof the Government of £y 1:

I grade for Audit/Accounts | 75.3,200-EB-100-3,300, whicheier is laier, su

ib

¢ Oreanised Accounts Cadres { ject to the availabiiity of posts in the romodt Stete of Maharafhtra. In oAl of the Gil) QM. Jo. 31223{50—DGS, dated 27-3-19¢
S } ) P . P 0% d ¢ and o : P ed 27-4-1951
. i tionai grade. No arrears of pay will be adnisdy said judgment the Sup - . Yo that di opaer subsequent Office Memararda - epar-
bs fequent upon re-structuring of the Indian ‘hle § X il pEGT 10 1-4-1092 B once an mcumbent is =nmo et < . i eces, | ingMixation of seninrity of dise,seee Lion,
7 and Accounts Department,. 80 of tl sible, for the period prier 1o 1-4-1952. ¥ ding 10 rule, his seniority h R MCii servants;
Akt and Accounts 2 nent, . 4, of the : 210 rule, his sentority has te be <ounred from (iv) OAd.No. 9/59/56-RPS, dated 4-8-§95¢

G . ~ . - .. - RN . N g
sosts of Auditors and Scction Officers (Audit) 6. These orders issue in consulitation with th

* the.date of his appoinunest and o« according
were placed in the higher scale of Rs. 425-800 | Comntroller and Auditor-General of India ing pporbim e ateerding

10 the date-of his confirmation. The instructions comtained in this Minisurv's Oflice

Meraorandum No,, 20/44/43-Apptis., dated 2:-G-1945, -
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To L :
- “The Diroctor"s$a,
. BlockeV (Eagt)

NEF UELHI 110066, _

!)}ff(rhroQgh proper channel) : o ,?

fatec Tozpur the 17th vay/gs,.

igbij,*?romﬁticnal‘graﬁé for Aurtit/ .ecounts fflcors of
ot ‘rjabised Aceoumts acre, .

o,

20 Iam to atote that the folicwing few lines for favour
of your kind action ang favourable orders nleasa, :

. That sir, as por the recomaencation of the Fourth
Centrsl Pay Comainsion there ghouic bo bhoard party {n the
7dy structure of Accounts and Aydit Staff ane accordingly
tho re~gtructuring schene have hesn extended to the Accounts
SLATE Weef, 1eduli? vica Govt of Indla, Minlstry of Finance
PN NO.P-GZEZ)-IC/Qi'dt.Q?-G-Q? o Actorcdingly, 8% of the
posts of Accounty/Nucit Offfcors of thn sactloned strongth .
in IA 1 AT and other 0rganise:! cacdro were nlaceod {n the
higher scale of {18 4 22007 D28 il 1372 4:3)3 / with ¢¢foct

from 1e4.07, It 4g also further wentionoc in the aforsaig
Gele¥er,, Q.,%, that the Audit/Aceounts Offlcors {n the sciale .
af "84 2373075300 Yueii e 1 3 3500 /o with a mintoum of threg
78ar!s regular service will be eligible for nrovwotion to

‘he scale qf.fs.??33~7§m28uEB~100~4a00/~ s 1 photn cory

s 8ald GulosieF,, ., Mo, F<6(82)aIC /91 ¢t, Pmamgo is
enclesed herewith for ready references, ‘

Further, the ¢ & AG of Incia vide his C.4, lo, 2400« | 3,
B, 11/116292 of, 230297 designsted tho post of Aucit/ )
Accounts Gfficers &n the nay seale of‘Ha.?209~75-2800~EBy g
1304920/~ as sentor Audit/Acenunts Officor(cipy enclosed .
for ready references), . ‘ o

The duties and responsibilit and the deiibnal
[

noeds of the-Accounta Pificers tn rG(s) eonsidered to bo R
identical to that of~Audlt[hccountsﬂ0f91cers in A 8 AL .

an¢ other organised cadre therefore, tcentical time seqle | A
w2g allowed to ws, Thus ihe Accounts Offfcers in 3(3)

in.the pay scale of Ru.2375-75~3290-Baszoo~3soan~ and
~anpleted threo Years reqular service apg eligiblie for

promgtional grace in the seale Of 4342200.732800=E0x500~ -
’ﬂ"‘:)“?" Wooofo_l;"“f'a‘? ° _ L

o' 0

Nty opely
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In this connection it is submitted that I have been
appotnted as Accounts Cfficer in i'G(5) with effect from
15=3+84 and completed three yoars reqular service as on
14-3-87 , My seniority was 14 as on 20-7=86 as per photo
cony of seniorfly list enclosed, -Further, 03 on 1-4-67 umy
soniority vecame )3 due to retirement of Shri Iy T'utia,
Accounts Officer on lei=87 ., Even, I have been declared as
permanent momboer of the Account's Codre of the I'G{(S) secretarial
garvice vide Lirector {°lanning) Mamo 1o, 3(2)Coord/84 dt,3-4«37
(copy enclosed for zeady referencel, !loreover, there are
~9 sanetlonad posts of Accounts Of7lcer In 15(5) 8 such 16
aceounts O0flocer are oligible for provctional nrade,

Since my position was 32 L the cenlority Vgt of
Aceounts Sfflcers i . (L) agalnst sancliosned strenith of
20 s3> I om eligihle for the nromotional grace w.e.fe
144487 o 2ud till ¢ite nothing has boeen heard about my
ipnointgent in the sromotional grade inspite of fulfilment
of ali the condition given {n the above sald 3.1, (ol'e,
D4'te Nogo F=6(82)=IC/%] dt, 22«9<92 ,

‘ In view of atove I would ke to request your honour

to kincgly look inimy case sympathstically and allow &ie the

promotio?al ?rade Ln the pay scale of 15, 7200=75w2300~E0-
- W '

v s

.

b Cnearnummie

o m— ————

i
i

100=4000/ th offpct fron l-4=07 : .

- Your kind esrly order is selicited , T
Enclt Ay stated above, ~ Yours fatthfully, ' !
- I G e e : A - .

2575755
.- ( ATREN BORAH ) '
f Accounts Officer,SoB, >
North Assam livisionm,
: Tezpur,
Loy Yo i Ve Jolnt Uirectoriilanning o Coareination; SN
" Bloek «V (Lagt)s Ao Purasm, | r "'\
NE# LBLHI » 110564, )
o g - O
. x e T o
’ VAR PN
{ ALaEN momad
Aseounts UEfiger,s i, o L O
North Assam vivislon, T
. Toz ur, :
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: DIPLECé(&; ATE /g1g2§2‘10r SECURITY,

QFFICK OF THE DIRLCIOR SS8,
EAST BLOCK V, a.x.puahm

N S [ Ve
I ({

, I 'th»DhLHI =110066.
| MEMRANIUNe m..:.u&&-g.
Subject:, . Proemetienal grade for Acceunts Officer/ { \
. ‘ Audit Officer er erganised Accaunts "
- Calt@e g

lease refer te S58 Directerate Meme Neo
22/°bﬁ/ﬂl/91(6), dated 07. 04.199k en the above subjec

2e Please intimate the lateat positien on

yeur prepssal fer creation e selectien grade in the
‘Acceunts Officer in the UGS (Secretariat) service,
. which was submitted te Cabinet Secretariat, se that
’ Sri Hiren Barah. Ae0e weuld be infermed accerdinglye.

M
£
\
H
+

' 8df/- BeDeAdhi ari,
Assiutant Directer EA-I)

‘;i v", . u:

The Assistant Djrector( Ceord),' o
Gs, New—Delhi B ‘. ‘

¢ N . v .

R fféépy toz- The Div ?ienal Qrganiser NA Divis ion war.tn
- ,~f’thier Meme Neo1/9/ 127)/Pf/91/6571, Cated 22.6. 199&.

Sé/~= Be D-Adnikari,

S o ‘Assistant uirector( AnI
L *** AT ****

. Ne.1/9/(127)/PF/9q[ ’?"37~:£L __/ Dated'21;7;94; o
/6:;; te Sri H°“°rah. Accounts Officer/NAD T
rer informatiun, i

Teot
R

W‘ﬁ‘y
R Section’ 0 cer, ' 4
"n- Nerth Assam Divisien, TezpurgA:,;
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. #'N0s 3(4)/Coord/93 o
. hirectorate Ceneral of Security,
Copr ination Cell, East Block=V,
R R Buram, New=Delhi=110086, :

. . e
. &

AN Ry T IR Y  T
v
-~ ,
O
'
A
é

R Megacendun. - Dated 5:8.9% ~
S T Y o T ' .
© - Subject?  Crestion of -selection grade in the. .

ank of Accounts Officer in the DGS. -
Secretariayl) Service.

*RH

SEETRER S AN

SSB D;rsct?ratf may please refer to.
their Memo.No,22/SSB/A /91(28)=-1421, dated 114794,
on the subject cited above. -

e

2. The cases was referred to the Cabinet
‘Secretariat and tbeyah?v§ informed that the .
-subject proposal of DGLS) has been considered in.
consultation with integrated finance. They have
.- made the following observations which are ' . .
. pe=produced belows =~ N
;. , , R Lo N

Iy

) . ’ - "‘7‘3— 5“ .
% A5 3 posts of Senior Accountis Officer
* in the pay scale of Rs, 30004500 have
been recommended in the Cadre feview
of DGS ( Secretarial ) service and .
o . that proposal is under consideration,
b ' there is does not appear to be any -
justifications for creation of & .
~ selection rade post sepepatel&.
- ; - Besides, the analogy of UP&T OM dated
' e 14,8.87 provisions cannot be made
' ~gpplicable in the case."

rd
2
o e

3. It is mentioned that the above proposal (
is being again taken up with Cabinet - Secretariat.

'~ The outcome of the above-proposal would be '

.. intimated in due course. . ’

, Sd/~ Virender Kumar,
Assistant Directort( Coord ).

O "‘Aﬁﬁistanﬁ-ﬁiiz%f(EA,I) ‘ |
A2 88 Birectordeen S

"

i
PRI .
i R e

—_— . 2.
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N® 1/9/ (127)/PF/ %5/ 0 C"
Birecterate General of Security

_effice ef the pDivisienal Oreahiser
SSEsNAD:Tezerr,

Dated Tezvur the 1%th Jan/®5.

Te .

The Agstt. Directer, (EA),

gffice ef the Rirectaer,SHB,

Bast Kleck.VIPK Puram,

Kew Delhi-£&,
Subject - Prometisnal Grade ef Acceunts Officer.
Sir;

' rjna1¥ refer te yevr Memorandum Ne.22/SSE/AL/
e1(28)/1680 drted 16.8.%4 en the subject mentiened 3Dave.

o In this cenpectien it i3 reiterated that
shri H.Eerah,Acceunts @fficer of thig effice revresented
fer eranting him premetienal erade of Acceunts Gfficer

in the scale of pay m.2200475-2800—100-4000/-P§ s3 enjeyed
by the efther Acceunts cadre including Assistant Pirecters
of Directer ef Acceunts and he never resresented fer
§electien @rade. In accerdance with Gevt of India, Ministry
of Finance (Rewtt of Expenditure) 8.M. Ne F.6 (82)-/C/%% ¢1
doted 22.9.22, Shri H.Berah, Acceunts officer {8 elisible
for prometiensl grade with effect frem 1.4,1987 ag he has
already cemsleted mere than 3 years centinous gervice as
Accaunts Officer en that date, - i

g I+ is, therefere, recuested kindly te
leok inte the matter in the light ef abaeve Y.V dated
22.,9.92 of Gevt of India snd issue necessary erders at
your earliest. : L

Yeurs faithfﬁIIYo

: R e
- . N fhro"’-’""\/“zx‘ OIS —
\\~£t'8JG1ll)llhlh\ ,
. \.atea Oresniser (Btaff)
NADR: :Tezrure

Céyy to 3=~ ,
o . Shri H.Berah,Accounts dfficer,
\ N AJDivisien,Tezpur for infermaticre

PO |
. 3

1.



Koo i/9/(127)/p¥/95) <¢ 10— 1 <
Directorate General of Security . :
o Office of the Divigional Organiser j
| _ SSHiNAD: Tezpur, . '

- ' Dated lezpur the 10th Jan/96,

To

The Asstt, Director,(EFa), ' ' o

. Office of the Director,SSB, "
Eugt Block.V,RK Puram, ' :
New Uelhi-c6.

. Subject 3~ ° Promotional Grade of Accounts Officer.

Sir; - ' : ;
’ "~ Kindly refer to £S3 Directorate ¥emo No.

22/533/A1/91(28)500 dated 13.3.95 and Memo No,22/$SB/Estt/Al/

91(28) 1197 -dated 5.6,1995 on the subject mentioned above.

2.. - Though more than zix montns have- been elapsed
notiilng has ev far been heard on the matter. It i4, therefore,
recuegted that ke lague may kindiy be looked into on the
light of Miningtry of Finance (Dept. of Expanditure) OM No,
F.6(82)-C/91 dated 22,2.92 and a decision of tha competent
authority is conveyed at en early date please, o

N

Yours feithfully,

A A

Area Orgariger,{Stafs),
NAD: Tezpur, '

-

Copy to‘:ﬁy}// K -
S Shri H.Borsh,Acovntss Of ficer,NAD, Teznur
for:information. , .

-~



-~ "% ",-~ The Director, SSB,
A * Bast Block-V, '
. B.K.puram, o
"% New-Delhi-l10066, .

(Through proper channel). "

.. Prayer for pay parity with’'Audit/Accounts

- Officer of IARAD and other organised cadres ~ |
) and promotion to the grade of Senior .Accounts
- Officer, e :

Sixr, i o
T e

sﬁggk;fﬁﬁ.I have'th"h°0°0fito state the following few

lines for favour of your 'kind consideration amd favorable !
orders. please, B . . {
. :’U BLEA S ~ ‘e‘

“"“?'ﬁf That Sir.'the Govt; of'India;'Ministry of

Fiﬁanceé, keeping in view of the duties and responsibilities

afid - functional need have ordered vide their OM No.F,6(82)
IC/91:-dated 22,9,92 to provide' a promotional gracde in the
scale of pay ks, 2200-75-2800~EB-100=4000/=(pre-revised)

- fori audit/Accounts officers in IARAD and other organised
Accounts cadres w,e,.f, 1,4,87 based on recomnendation of .
the 4th pay commission, The number of post in the promo-

~tionaligradex will be 80% of the sanctioned strength of

...respective cadres of Audit/Accounts officer, As per the -
Tsatd Govty of India Ministry #f Finance order the Audit/
- Account's Officers in the scale of pay B 2375«75«3200-EB-
- 100-3500- (pre~ revised) with minimum of three years

‘regular service will be eligible to promoticnal grade séazq-

¢ of lb.“2.200-.7-5-2800-5B-J,oo-_-4000,/,- (pre-revised),accorcingly.
 ghe benifit of promotional grade scdle is enjoying by
- Audit/Accounts Officer of IARAD and othe organisec Accounts .
= cadre 4ncluding . Asst Director of Accounts,Cabinet. ' :
“ecretariat w,e,f, 1,4,87 an¢ they are designatec as
SryAcéounts/Audit cfficer and Sr,Asstt.Director of Accounts,
‘.. oo That Sir, I have been promoted to the rank of
Accounts office dn EG(S) service,Accounts Cadre w,e f, "’
15,3,84 and have alreacy completed 3 years regular
. service as on 14,3,1987. Also I have be-n declared as permar
nent member of the cadre w,e,f, 31,3,87 vide the then
- Director(Planing)Order Memo No,3(2)/Coord/84 dt,13,4,87,
» _ Aegorcingly, I representedito the honorgble Director, SSB,
v for extending the benifit of the said orcer of Govt,of
‘Indias Ministry of Finance and allow me to draw the
). > promotlonal grade scale ofks,2200~75-2800-4000/=(pr e~

i ' revised) wef 1,4,87 and arears of increased pay due to

* fixation under FR 22-1(a)(1)(o}d FR 22(c) wef 1.4,92,
- ‘My’ afore sald px re-presentation was recommended and '
“forwarded to the Lirector,SSB,Dide Civisional Organiser
-~North Assam Division,Tezpur, letter No,l/9(127)/PF/91-93/,
" "5384-86 dated 24,5,93, But it is unfortunate that my :
. prayer ‘has not be considered sympathetically and extend
" the benifit of promotional grade scale so far, Further,
+this is-not a case of creagtion of new post but an.
" upgradation:so there should not have any difficulty to
- our-higher authority to consicder my prayer and extend the
promotional - grade pay scale to me, S

r
®enoe

- ', Contd '

1
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iioreover it is to mention here that the posts of Accouhts
of ficer in DG(S) was eight have creadted originally keeping
in ¢ view af the traditional parity with the Accounts Offices
&% of. IARAD “and other organised accounts cadre with pay
parity,. Therefore. the Accounts Officets of DG(S), were given
sameipay scale with Audit/Accounts Officers of IARAD upto 4th
pay commission and accordingly promotional grace scale of -
pay_5anctioned wef 1,4,87 is. automatically admissible|to us
alsoiiAs; such, the action of "our “higher authority for non

' io 1 grade scale to us is

I
o . I
. ‘;, - .;‘__- oY
~-ur-« C 'f' A5, o

\ I

dation

nithe Audit/Accounts Officers in IAZAD and otherfozgani-
sed cadre inclicding the asstt,Direétor of. Accounts of

D

- who “have’ Completed theee years of service and dfawing.

prpmotionaligrade scale of pay of m,2200-4000/-(pre-revised)
] been;granted higher pay .scale of Bs,8000~13500/~ W,
y..Sth, pax Central pay, commgssion corresponcing,
to ‘thatpp e-revised 'scale of. paY..Even the Asstt Director}
of Acqpynts&hpwigesignated as_Sr,Asstt.Director of Accounts
in DAﬁS.J hc“are ‘also under. cabinet Secretariat, are enjcyin
the ‘benifit ofi promotional grade.scale of pay f,2200~4000/%
(pre-reviseﬂ' . well as revised: scale of B, 8,000-13, 500/'-L

recommendate ‘b "'the 5th pay commission where as the Accounts
officer :0f.DG(S).

‘deprived from. the’ financial benifit jof proe-

de. scale of k.2200-4OOO/L(pre-rev1sed) as well
‘reyis cale of 8000-13500/-; This. €isparity in the . -

pay.iscale of Accounts officer’ in the DG(S) with that of

inchding Asstt Director. of. Accounts.in DACS,. .is. very much
heartvburning .anc _hope the authority will take urgent. step»

%emove‘theﬁdisparity appreciating the’ duties anc’1
respo 4bilitie :of‘Accounts OffiCer in DG(S)..

urther; wﬁth effect from l l 96 the Asstt

iv
|
s

4-. .
“r

5 1n the,pag scale of e.zooo~3sooc/- (pre-revised) |
axgranted higher scale of 'pay/ of. I, 7500=250-12, 000/- at
per sstt,Engineér ‘in the CPWD and other: Engineering o
Departments and\also senior Field Officers. and Sub-Area r
“-Organisers.are:placed in the higher scale of B, 8000=13500 /= -
in order’to maintain tracitional parity with the. post of Deputy
Chief” Intelligence officer in ‘the. Intelligence Bureay
(Ministry of Home Affairs).. vide jovt, of Incia, Ministyy[af
Finance OM No,50{4)/97/1C-11'dated: 6, '1,99 "and Cabinet .
Secrétariat OM Mo, /71/97-&A-l750 dated 7.1.,99 based| on
recommend ation.of - sSB,Directorate, The post of SFOs land SADs
wer edn: Lower: sexles upto 4th. pay commission than to the ; -
Accounts. O‘ficers. even then, they were granted higher pay :
scxles at per_.other departments, to maintain traditional " @
parity where-'asthe .cases of Adcounts éffficers. in. DG(S)
are: over-looked. It "implies that the higher authority ‘did. -
not {riecomnended:to place the Accounts officers 4n DB(S) in
the»ccale ofim.2200-4000/-(pre-regised) ‘and m.BOOO-lBSOO/;
in revised’scale even after Govt, sanction of promotional 8
grgdecto . maintain: traditional parity with the.senior. I :
Aucounts/Audit Officers of IARAD:and-other organised Accounts
Cacre:at the ' :same analogy.as was acopted in tl%czssthe [ -
case'iof" Asstt, Engineer SFOs and SADs have: bright promotional
prcspects. even then the higher suthority has not rrcommended

b

contlinu d

ﬁ,eBesides. that, based‘on 5th ‘pay commission recommen«':

Accounts/huditcofficers of IARAD ‘and .other --organised Cadre’y

Engineers f

'
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00030-60 ’ (()/L/\

‘the case in equal status snd equal pay with that of N
- i senlor Accounts Officer/Audit officers in XARAD and \
other organised cadee, The action of the higher ﬁ\\
- authority down gracing -the ‘Accounts Off icers than to \

- 4, the ABs, SFOs and SAOs 1s beyong our tolerance, R

TP Apart from that 1t is to point out that in P
T reply to my earlier representation on ‘the .above subject,
~ . the DG(S) ‘coordination cell vide their Mcme No,3(4)/ -
e eoord/93 dt,5.8.94(copy -enclosed) informecd me that 3

;3 posts of senior Accounts Officers-in the pay scale of
@ 85, 3000=4500 /=~ (pre-revised) have been recommended fn the
.’ cadre review of DG(S) Seqretariat.service”and\proposal

15 under consideration of Cabinet ®ecretariat, It is

. unfortunate that nearly .5 years have already passed b

s from the date of receipt.of the above letter but no -

g

final order creating.the above posts received so far, o
-t implies that required efforts have not being made ¢

- by the authority for up~liftment of the Accounts.
- Officers 4in DG(S) anc proposal is ' kept in abeyance t{11
"t Under the ¢ircumstances stated above, I earnestly
- request your honour kindly to look into the matter and
'do Justice by granting me the promotional grace scale
~"of B5,2200=4000/=(pre-revised) wef,l,4,1987 and normal
" replacement scale as of K.8000-13500/~ corresponding _
to . pre-revigec scale in order to maintain tracitional
. 'Parity with the senior Accounts /Audit efficers in the
- IAMAD ind other organised Accounts Cadre, Further
- 4€:4s requested that cidre review of Accounts Officers
- in'BG(S)' may kindly be expedited for creation of 3 post
'of :senior Accoungs officer in.the gcale of k,3000-~4500 /=
. {pre-revised) so that I may -also get the benifit out -
-+ 0f 4t as incentive for my sincer dong 15 yesrs of :
s service.as Accounts Officer in DG(S) for which acy of
i.your kindness and I shall remain ever grateful,
A L P '

TR Yours faithfully,
\ Encl s As above, - 3

sy

sTeZpur,

a T

'D.-;_ted "',?{.3»/1'999. - ” » Aocﬁ:gts.()fficer.

BN

f
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No.1/8(12) /9] - oG4 (".f &
Direatorako Genaral of Securlty. .
Offica of tho pivisional organioscy 558
Morgh Assam Division @ TeZPUr E

]
[

MEMORAND UM DATED:22.3.92

‘A representation dated 19.3,99 submitted by Shri
#iraen Borah, Accounts Of £ 4cer /NAL Tezpuk adlvessged
to the Niraotor,338, New Dalhi regarding pay parity
with Audit/Accounts Officord of Ta&A) and othor |
organised cadxes and promotion to the grala of SEs
Acdounts CEficer, which 48 self explanatory, is ;

.ﬁcrwntclmd.horm:ith for favour of fusther necessary
Caction please. o

L

o

-

Enclias above. ' L
( KoCaSRRIGARY

REA OF.GANISER (STAF)
7O MAD TEZPUR, ,
Tho Joint Deputy Direator(BAa),
S58 Dircctorat@e

tast Bloak~V,R.K.Puram,

Now Delhi~110066

Cbpy:toz-\
1.8hr4 Hiren Borah, Accounts of £4cex NAD Tezpur

for information.

AREN ORGANISER(STAFF)
NAD, TEZPUR,
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R o o %CAMMAAL*)QJ > e
§"__ 9\ ' 9_.C.).11Y.. : ({’{\"I)
R al R/'a . . . ‘ . 5 & . | ~
e TN/ , - No.22/Estt/sSB/AL/91(28)3340
o _ Directorate General of Security,
- S Office of the Director,S3B,
K L .. Past Block=V, R.K.Puram, . e
R S . New Delhi ~ 110066

Dated the, 3=6-99 i

. “Memorandum -

;o

' please refer to this Direcgorate lMemo No.22/istt/ssB/
AI/91(28)-2011~12 dated 195499 regarding promotion of
Accounts Officer to the rank of Senior Accounts Officer
besides attachment of pay scale of Rs.7500-12000/= at
par with organised Accounts’ Service.

2. 'In this connection, a copy of Coordination Cell
0.M.No.3(4) /Coord/93 dated 28,5.99, Vide which decision
of the competent authority on the representation of Shri
‘Hiren Borah,Accounts Officer has conveyed by Coordination
Cell 1s.enc;qsed-herewith. -

: B 3. The 6?f4é€ffb5ncernéd may please be‘infpfméd"
: . guitably. il i |
: .Eﬂclehs abo?es?}; sa/= I,
Y RSN e W EE ( 5.3.B0RA") N
é B L TURITEE W S NS ~ JOINT DEPUTY DIRECTOR(SA)
¢ ‘The,D;visionaIIOrganiser,
" North Assam Bivision,
- , . Tezpur. T
‘No.1/9(12M)PF/91/ §F 3L Dated:9.6.99

gapy to the Accounts Officer, NAD Tezpur for information.

Encl:One copy.’

AL

. AREA ORGANISER (STAFT)
NAD, TEZPUR,
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. IN THE CENTRAL ADMINILTRATIVE TRIBUNAL
r ) : : - GUWAHATI BENCH

0.A. NO. 150 OF 2000

. L ]
Shri Hiren Borah .... Applicant
-VS-

. Union of India & Others.... Respondents

IN THE MATTER OF:
Written statement subm}tted by Respondents | to 5

1. That the anskering respondent is DIG, SSB; ‘North
Assam’Division, Tezpur and.he has received copy of the O0O.A.
" served upon Respondent No; 5, Divisionai Organiser, North
Assam Division ,‘Tezpur and I have_gone through the same,
understood the contents thereafter. Further, I am duly
authorised by the competent authority to represent the case
including filing of written statement on beha}f of all the
Respondents, as such I am competent to file +this written

statemént on behalf of all the Hespondents.

. 2. That the answering Respondent does not admlt an§
‘of the facts, statements, allegations and averments made in
the O.A. save and accept those have been admitted speCifi-
éaily héreunder in this written statement. Further this
statement, which are not borne in the records,' have also

been catggorically denied.
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3. That bhefore dealing with the O.A. parawise, the

brief facts of the case enumerated as under :-

The contention of the applicant that his represen-—

tation for grant of promotional grade in accordance with

Fourth Central Pay Commission’s recommendations was misin-
terpreted, 1is not tenable as expiainedhhereunder. The Ac-
counts cadre of DGS.(Seéretarial) Service, to which the

applicant belongs, is not an Organised.Acdounts Cadre and as

such the order of the Ministry of Finance dated 22-9-92

" (Annexure R-1), emanating from the Fourth Céntfal Pay Commi-

sion's’ recommendation ( providing for higher scale in the

ratio of 80 : 20 ), is not 5pplicable to the applicant which

is vlear from the headinéfsubject of the said order wviz. “

Promotional grade for Audit / Accounts Officer of Organised

Acecounts Cadre ".

2.. The duties and responsibilities'of the Accounts
officers in DGS are not identical te those of Audit/ Ac-
counts Officers in'Indian.Audit & Accounté Department ( TI.A.
‘& 4.D . ).eto. as claimed by the pétitionef. The Accounts
Officer o{ DGS deal withﬂdp%y accounts matters and de not
berform audiﬁ_fuﬁétions. Further, the DGS Agcounts éadre

does not” confirm to laid down parameters prescribed for

._Organised Accounis Department and has consequently not been

recognised as an Organised Accounts Cadre ( Annexure R-VI ).
As such the applicant‘is not entitled to promotional grade
of Rs.2200-4000/- ( Revised Es. 8000—&3500 Y. Since the

applicant was drawing 'pay in the pre-revised scale of

'Rs;2375-3500/-, he is entiftled to draw pay in the revised

scale Rs.7500-12000/- and not Rs.8000-13500/- w.e.f. 1-1-96.
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'
3. It is clarified that no higher promotional pos? is
avéiléble in the Accounts Cadre of DGS (Secretarial) Service
constituted as pef‘statutary recruitmen£ rules vide Cabinet
Secretariaf s Department-of Cabinet Affairs notification
No.EA/SE?llﬁ/YQ- datt. 4-11-95 ( Annexure R-X). Hence no -
further promotional progression is available tot the pefi—
tionér. A propoéﬁi for cfeation of three selection gradey

posts in the scale‘of’Rs.2200—4000/~ for providing promi?

" tional avenues for Accounts Officer sent to Cabinet Secre— ‘

tariat on 19 7-98 ( Annexure R VIII) was turned down vide
Cabinet Secretarlat UO daied 23-9-83 ( Annexure R—III) on
aécgunt of *the reason that three posts of Senior Accoﬁnta
Officer . in the pay scale of Rs. 3000 4500/- were under con-
sideration than in the cadre. review of DGS (Secretarial)\
Serv1ce and also 1hat the analogy of DP&T’s OM dafed 14-8- 87

( Annexure R-IX) cannot be made applicable in this case.

4. That with regard to para-1 of the OA the respond--
ehts beg to submit that the contention of the applicaht\that

L} . N
his representation for grant of promotion grade in accord-

ance with Fourth Central Pay Commission's recommendation was

‘misinterpyeted'is not tenable as explained- in the following

-

paragraphs. .

5. - "~ That with regard to paras 2 to 4.2 of tthe OA the’

respondenfs beg to submlf thaiffhe contentlon of these paras

are matter of record and therefore need no reply.

.

6. ‘ That with . regard to para 4.3 of the OA the re-

spondenhts beg to submit that the contents of this para are

. . . )
admitged except that the post of Accounts Officer in the DGS

——

and the post of ASS]?fant .Dirgctor of Accounts, Directorate
M“M l’ ; -
of Accounts, Y Cabinet Secretariat are two different posts
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belonéing to two different cadres. It may be clarified that
the Accounts Cadre of DGS (Secretarial) Service to which the
applicant belongs is not an Oggégl;ed Accounts Service while

;Accounts Cadre of Derctorate of Accounts, '~ Cabinet Secre-
A
tariat which 'includs the post of Asiistant Director of
' ' - S ———— :
. . ; '
Accounts has been declared as Organised Accounts department -

4

by the C.G.A. 1 \ .
) _ . | ‘ , -

! ) »
7. That with negagd to paras 4.4 and 4.5 of the OA

N

the respondents beg to submif thaj it may be made clear that

L - \ .
-the Accounts Cadre of DGS (Secretarial) Service to which the
applicant belongs 1is not .an Organised Accounts Cadre as sucp»

the orders of Ministry of Finance dated 22-9-92 ;(Annexure—

LY

R.1) and'23—9—92 (Annexure R—iI)*gre not applicable to 7the‘
applicant which‘is clear from the Heading/ Subject of. the.

said order 'viz “ Promotional grade for Audit/ Accounts
q .

1
~

Officer of Organised Accounts Cadre”. K \

8. " That with regard to para 4.6 of the OA the re-

spondents beg to submit that no comment is offéred _being

legal provisicnsf

g. That wi;h regard to para 4.7 of the QA the fre—
‘ ’ _ . + '
spondents beg to submit that the duties and responsibilities

of, the Accounts Officer in DGS are not identical to those cf
Audlt/ Accounts Officer in Indian Audit and Accounts Depart-

ment ( I A & A.D ) etc. as alleged. The Accounts Offlcer of
DGS desal with,only accounts matters and do not perform Audit
"functions.

- ' -
-
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10, That with regard to paras 4.8 and 4.9 of the OA
the respéndents beg to submit that as stated eariier the'
"orders of MOF daﬁed 22—9—92.pr0viding.for_higher scale in
the ratie 80 : 26 are not mpplieable.to the Aecounts C;dre'
of DGS (Secretarial ) Service which is not an Organised
‘Accounts Cadre. Asﬂsuchithe applicant is not entitled to.
promotional grade of Rs.2200-4000/~- (  Revised

Rs.8000-13500/-).

11, . That with regard to paras 4.10, 4.11 & 4.12 of:the
OA the respondents ‘beg to submit that as stated by the

:applicant, his representation dated‘17—5—93 was duly consid-
ered and the reply was given to hiﬁ as per Annexure—-5 & 6 to
Ithe application. Since Accounts Cadre of DGS 1is eot an
.Organised Accounte Cadre end the 'promotional grade- of
Rs.2200-4000/- in the ragio of 80 : éb asked for by the
@pplicant was not applieable to him, as such a proposql for
creation of seleetien geade of Rs.2200-4000/- was taken >up-

with the Govt. of Lndia which was not agreed to as per

i 4

Anhexure—-III.

;2. That. with regard to para 4.13 of the OA the re-
seondents beg to sebmit that since the applicant was drawing”
pay in the pre-revised scale of Rs.2375—3500/-,.he is enti-
t'ed to draw pay in the revised scale of’ Rs.7500-12000/- and

not Rs.8000-13500/~- w.e.f. 1-1-96.

i3, ' That with regard to paras 4.14 to 4.17 of the OA
the respondents beg to submit that it is clarified that no.
higher promotional post is available in the Accounts cadye

of DGS (Secretarial)_SerVice to which the applicant belongs.
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t

vIt is further mentioned that the‘resgructuring of the posf‘

of Audit/Accounts Officer providing 80% promotional grade in

the scale of Rs.2200-75-2800-EB-100-4000/- for Audit/Ac-

'codnts Officer in Indian Audit & Acccounts Department ( I.A.

& A.D ) and other Organised Accounts Cadres as enunciated in

Al
?

Govt. of_ India, Ministry of Finance OM No. F.6(82)-I1C/91
dated 22-9-82 has not been made applicable to DGS on account
of the reason that fhe Accou;ts Cadre of DGS (Secretarxal)
Service 'is not an Organised Accodunts Cadre/ Service liﬁe
Director of Accounts, Cabinet Secretariat etc. This fact was
affirmed by Cabinét| Secretariat, Govt. of India 1in ihe
context of our proposal dated 13;5—94 (Anne#ure R-iV) for
upgradat10n of 80% pésts of.Aecountant in the promotibnal
scale of Rs. 20@0 3200/— (Pre- ev1sed ) on the analogy of
sgmilér upgradation‘having being apprpved in respect of the ,“
Accounts Cadre of other organised Accounts depariment in
aécordance with the'orders contained in Ministry of Finance
oM .No.F5(32)—E*III/85—Pt.II datéﬁ 12-6-87. ( Annexure KR-V).
In this connecition-a, copylﬂf Cab.Sectt., Govt. of India’U.O.
No. A- 11013/10/94 DO— -954 dated "18-10-95 along with encols-
ers is enclosed as Annexu;e R-VI wherein Cab. Sectt., Govt.
of India had indicated that the following' parameters are
required to be éatisfiéd for constituting an Accqunté cadre’

s (1) Direct redruitment to the grqdé of LDCs and Audi-

tors shall be made from the open. market througﬁ

fhe staff selgction cdmmiésion only, as is done in
the case ufrI.B. The quotd for direct -recruiits -to
‘thesg gyédés Shali not be iess than those pré—
écribed‘ fgr the organised accountg sgrvioe under’

the Controller General of Accounts (C.G.A ).
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S (2) The eligiéility conditions for filling wup posts
from the promottee’s quota«shall also be the. same
as prescriﬁéd‘for the_service under the CGA in-
cluding the\standard of the examination ana‘ the
agency condugt in the examination.

(3) For promotioﬁ to the érade of Sectiop Off.icer, the
eligible Aﬁai;oré shall iake Qhe same examination
which the CGA holds for 'hié organisation for

- promotion to that grade.

(4) Every effbrt‘sﬁ&uld be made to build in expertise
within the organisation itself and as andb when
sufficient vnumbéf of eligible suitable officeré
become avaiéﬁle departmentally for promotion to
the next highef posts, the.deputation quota may be
completely doné‘away with;‘Till éucﬁ time sﬁffi—
cient numbér of guitable departmental candidatés

\ are notvavailable, the posts\ﬁay be filled in by

deputation.

/ ' ‘ L)

The conditions laid down by Cab. Sectt. in the
preceeding paras arebnot fulfilled as far as the DGS Ac-
counts cadre is concerned. The staff structures of DGé Ac—-
counts Cadre does not match with tﬁat of other organised
Accounts cadre as will be seen from the statement enclosed
as Annexure R-VII and it is governed 5y its own recruitmeAt
rules namely DGS (Secretarial) Servibe Rules'1975. Moreover,
‘the DGS being a securiity organisation has been exempt;d from
the "burvieQ of staff selection cémmiss}dn in the matter of
direct recruitment. As such the main condition that direct
recruitment to the grade of LDCs,and Auditors should be done

from open market through staff selection commission, could

not be fulfilled.

»
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Even before oﬁr proposal dated 13-5-94 ( Annexure
R-IV) a proposal for dreation of thtee selection grade posts
in the scale of Rs.2200-4000/- for providing promotional
avenues for Accounts.bffiéers, sent to Cab. Sectt. on 19-7-
93*( Annexure R-VIII) was ‘turned down vide Cab. Sectt. U.O0.
“dated 23-98-93 ( Annexure R-TII) on account of the reason
éhat three.posts'of Sr. Acounts Officer in the pa§ scale of
- Rs.3000-4500/~ weré under consideration fhen in the cadre
review of DGS (%ecretarial)IService.and also that the analo- ‘
gy ovaOP & T's OM dated ;4—8—87 ( Annexure R-IX) cannot be |

made applicable in thisg case.

However, desﬁite best efforts by the departﬁent,
the provision of highef-scale in the ratio of 80 : 20 on
acéount of restructuring of éccounts staff in Orgdanised
Accounts  Cadre vide‘ Ministry of = Finance OM  No.
F.5(13)EIII/868 Pt.IT datgd 12-6-87 and 22—9—92 could not be
extended to the Accountants / Accounts Officers pf PGS Ac-
counts Cadre. The provision of Min.of Finance OM No. F.6
(82)/IC/91 dated 22-9-92 cannot automatically be implemented
in ;respeét of AccountsIOfficers of DGS Accounts Cadre in-
cluding the applicant. Therefore, the contention of ?he
apélicant that he is 5e}ng'discriminated against the matter
of benefit‘ of promotional grade of Rs.2266—4000/‘ (Pre
révised ) and Rs. 8000—15500/— (Reviéed) w.e.f. 1-1-98 is

not tenable and is liable to be rejected.’

14, That with regard fo para 5 of the OA the respond-
ents beg to submit that in view of the position éxplained in
reply to paras 4.4 to 4.17 above the averments made by' the
applicant are not tenable andvjustified and hence liable tao

be rejected.
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15. That with regard to paras 6 & 7 of the OA the

respondents beg to submit that these paras are pertaining to ‘)

the matter of prayer ahnd need no coments.

16. . That with regard to paras B to 8.3 of the 0A _the

- respondents beg to submitvthat in view of the position'

explained against paras 4.4. to 4.17 and 5 above, the in-

stant application is liable to be rejected.

17. That with regard to paras 89 to 12 of the OA the
respondents beg to submit that no reply is called for of

these paras.

vV ER I F I CA T I 0O N

P

I; Shri ‘S.P.Kaushal, Deputy 1Inspector General,tv
SSB, North Assam Division, Tezpur doiherebyvverify that the |
contents’' stated in £he writien statement are true to my
knowledge, belief and information and no material/fact has

been suppressed.

AND T sign this'verification to-day on this day

4

the 21st June, 2000.

DECLARANT 3&\
Dy. Inspector General
N . N. A. Division:8.8. B,
, - : " “Tezpur,
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Cabinet Secretariat
Bikaner House AT EL

A -

S jectt- Creation of saloction Grade in the rank of

“n Accounts Officer in the 133(35) (Secretarial )
W

sService,

\7‘. ?:; é\,«f“‘

o DG(3) may kKindly refer to their U.0. No.3(4)/Coora/93
e dated 19,07,1993 on the sub ject mentioned zBouve. A "

2. The subject proposal of DG(5) has been considered
in consultation with our Integrated Finsnce, In this
conmection the following ohservations of Integrated
Finance are Ye-produced:-

"As

3 posts of Senior Accounts Officer in the

bay scale of Rs,2000~4500 have Leen recommended
in the Cadre Reviey of DG(5) (Secretariay) Service
ad that propozal is under conniderationg s There
does not appear to be any justification-ﬁﬁwcreation
of a selection Grade post separately, Moreover

i/ A —44he analogy of . DPAT'g 0,M, dated 14,08,19€7 provisions

K can not be made applicable in this case,"

oy

i 3¢ In viewﬂOf the position stated above

the subject
. proposal of DG(S) can ‘not be acceded to, '

1

#
| o
& | ; A

Jr

°

(RoL, BANERJEE)
DEPUTY SECRETARY(SR) .

SHRI M, GOPAL, JOINT DIRECTOR(P&C), DG(s :
CABINET SECRETARIAT'S U.O. NO.,A~11013/1T/93-D0=%. DF.

| 23-9-93
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3 5o Cebinot Feorobariat would poarhppe sppreciatbe That
N the Accountonts of 4he DGE heve to pexiomm plmowb the -
Lo  pame dutles as the Acoountants are requived 4o do in the
ARt . oxgenised Joconnts departments. . o
6. Slnoo the dutles of the Accountants of: the DGY
as vell ans of the organised Accounts deportmonts are
, slmilar and all of them have to qualify.the same; 349,
R examlnation conductad by the CAG and 90% of the rosts. in

the DEB ara roquired 4o bo Zl1led by deputation of

fecountants from thoan orpanlaed Accountno departmonty,

LG o very ossential that two ditiorent pay sculas, dog.,
K Rz, 2000-.3200 for 809 of tho pouta and Ro. 1640-2900 fox
- 0% 0f the posts are senctloned for the Accountants of the

N DGI fccounts Chdim,.: Incidentally, 3% noy be mentioned hers

it that higher pay scale would be glvan to those Accountants
: Wwho gualify the 539 exsiinetion conduetad by the CAG and
not those wlio even uelify tho Limited Departmental .
Compotitive Bronination(LDER) for which a proposal has
already been fslken up with the Cobinet Yecretariat and is
boalng persued with the €AG. o ‘

T Reeping the zbove in view, Cablaet Saoretariantk
ere requeated o kindly reconsider the questlion of
upgradation. of 80% of poste of Accountunt in the highex-
pay saale of Re. 2000-3:00 in the LGS jocounts Cadre

end 20% posts t0 be contimied in the pey scale iof .. \
Ra. 1640-2900, This wilil help us da getting the GAG
quadilied Acoountants on deputation frow other organlsed
Acoounts depavtmonts against the vacanoles. arising in
the DGS end would alpo motivate onr departmental’®
candidates to gqualify tha Sa3 examinaticn conducted by
the CAG, enmabling us to 111 uwp all the vacanoies:of.
Acoountents in the DAES. o
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Far.

i Cabjinet Secra

Of - the Addl. Secretady'po lett

cdated 4.6.1993 in‘ccnnection w

1. In the D;C;é(seérétar
sanctioned posts of-‘Accounts .0
filledf100%gby.p:0motiontof25.

‘Service. in the grade. where.suf

Loe ¥

.'Year'ofis?#ViQeﬂbqﬁ;heJQs@ﬁJhlyLQfbyéatfcﬁldpl@ﬁgdﬁfrcwmﬁhqﬁﬁwgh‘n
.year following th'e."*,.y_ea:xg

ha%ubeen proposediiln.casa, .
Government, three. podts of Senior Aceeounts Officer will bec

. that no ember of Fhé™s

are notnavailableifor.promotio
deputationtor~re-employnengﬁof

The post-of AccouqtsiOfficé@‘istroupr“-Gazetted-in:thé#
PRY Scale of p5e2375-75-3200-ED-100-3500. ... &, 1o

théfﬁeirgxchyAbflhécoﬁnﬁé}

20‘ . - In"
higher post for premotion of A
thae sanctioned posts. of! 23, on
in position,-of-thase:one Acco
in the same. post. for. over
and tvo for,over 9'years. 6ffor
remaliring vacancies, A copy. of
Office;gis al3so enclosed hqrey
3.
of the Government;'‘three posts
one each in S5, -AkRGrand SFP
pr
avallable.for a cadre styrength
4,

OoM-'N0519/1/86/P&}datbd514”ﬁpgustjﬁl987 have ‘proviged ' .;

selection~gradewgqpalitojlsxgp
all«Grdup‘A{-Centralksexvicé{?
; 1€\ 8¢ vice !
to~theXSeIecﬁgpnugrqde}ZApflﬁh
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DG(S)imaymalsOebe?allowedisele
(rs, 2200~75-2800~EB+100-4600) " e

AccountsQOffiéérﬁdrhpﬁtota1Jsanctioned‘ptrengthﬁof'

Accounts;Oﬁfidgrj1$§23ﬂaﬁd‘15%

5 - 9incé Accounts’ OFfice
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QL . . gel
RS+ 22004000/ (%50 2200~
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' 3/47\ﬁx_
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. li0y 19/1/06-1P ' Aw\exuva Ragx
MIYLS 'J‘P‘[ o1 PERSOI\'NEL',PUBLIC CRIEVATNICES

AND PEHSIONS,

(I)ca]p;}:c(;mm:\lj of Porsouncl & 'raiuning)

Co (PP Diviadion).

oth Floox,Nirvachan Sadhn,
Alhoks Road, New Delhi-1,

Dated the 14th August,1987.

OFFICE MEMORANDUM

Subject; Recommendabion of the Fourth Cenbral
Pay Commissiou-Orders regarding
. Selection Gradse in Group 'A' Services.

® ¢ © 9 0O

The undorsigned is direoted Yo say that -
pursuant bQ‘Uhe recommondation of the'Fourth'Pay , °

Commlsuionarogurdln( &olucbion Grado posbs for L

[ e Pl L A

Group !' Gentral ucrvLoes, the Prosidonb 1s
pleaeed Co Gé;lgé‘bhat in all Group ‘A‘ Cenbral
Serviccs Lhe numbor of pogts in Lho Selectlon
Grade shall be equal Lo 15% of Lhe enlor duty
pOELS (1 e, all duLy posts at- Lho 1evcl of Senior
Tlme scale and above in Lhe Cadre) ﬂowever,
LthO ahall bL no increasae.in {ho. ovor all
sbyrength 'of the Grade. An officex app01nbed . i :
t o Phe Junior Adwninistrative Grade will be ‘

pranted SelectionvGrade if ne gatisfies bthe

conditions proscribed in pavagraphs 3 and i bol oWl

-

vooc.?—c
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2. It hoe beon noted that, savo 1n 0 fow
caseg, ‘the formula of 15% of SOD]OL duby poubs vill
ylold a flguro vhich is less than the number of

posts sancbloned in the Junior Administrabive Grade.

llence there will be no difficulty in jmplomonting

the decision, However, in a fow cases the formula
ylelds a figure which is slightly higher than the
nunber of posts sancbioned in the Junior Aduinis—
trative Grade., It is mado clear that in respect

of theso genrvices Lhe numbor of prLu in tl

DOTOCtlon Grade will bs llmlLDd to the number of

"posts sanctioned in the Junior Administrative Grada.

4

3. Appointment to the Selection Grade and to
posts caryying pay above the Junior Admigistrative
Grade scale of pay in Group 'A' Ceubral Services

shall be made by sélection on merib with duo reganrds
to seniority.
b, - No member of the Service shall be eligible

for apponnbmenb Lo the uoloctjon Grade unbll he' hag

entered the fourtccnth year of service on the Ist
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July of Lhe yoar caloulabed Iromyphe year following

Lhe year of examinabtion on the basis of which

the membor wvas rccruited,
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4/ G. This supersedes ingtr
in Ghig Depaxtment 's o,y
the 71gg July, 1982
regarding stagnation at
Glrative Grada for

.,clch10d Grade cop!

v e{!

_ _ . o o Ui
7.

: app01ntment to Solection Gr

; 3‘.'.;1"*
Separately, - ' -

8,
9. In so far a

S 3 “z'
Indian Audlb end Accounts Dapartment are Concerned

c Pl
these orders issue afber

Conpty

°

5.

*
w5 e

,
TR

Appoinbmonb Lo tle Belection Grudu'ﬂhall

by a Committee to be cons LlLuLcd
and Ghe ¢

be madu

i e i

1nternally g
a5es relating to dppointment shall continue- . ' ]
Seil (o Lthe 8.0, Division of this

for obtaining

Lo be Department
the prior appr

oval of the Appointment 'g
Committee of Ul

1e Cabinet, Thig Provision shall not

Dopartmenty ac

8Pply to auch of the S have beegn :

9pecifically enpowered to make appolntments gt
Chis

3 level wibhin Gheip own competencea,

B e e e

uctions contained
No~5/12/79—PP—II dated

ACLUFdlnély the condition

2 el AR T L L NT Py e

-

maximum of Junior Adnini-

.
A0

S
S O

two years forp promohlon Lo

.,._..
LA

. : o : ; :’5";
Fained theroin, -ls,hereby revoved, . kX

The 01dor” regarding fixation of pay on | 5

. o T . ki
ade will be issued ‘ é&

. - : i . 1 i
These orders Will take effect from 191.1986. S &“

S bersons gerving in the

. , Pt
consultation. wah the - :

e L e e
o;icr and Audluor General of lndLa. S

| - o iy
(DY VRS 101 UILL TOLLOW) 1 .
50/~ o o B 1

v.re, ; ,

(Directon i) - i
Phono P 81260., '
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" New Dalhi the 4-f§j.75
BOIXLICAT 10w |

In exercise of the powers conferred by the provisop
o exticle 309 of the Cp

onsitution and of all other powers

LIS SHORT  TITLE AN) COMMENTEMENT

(1) These rules may be called Directorate Gene ro) of
Secmﬁity(Secretariel) Service Rules, 197s,

(2) These rules 8hall cone inte

2. REFINITIONS :

forxce at once,

In these rules, unless the context otherwise required:-

(a) *Appointed dey' means the date on which these
Tules cone into force S :
{b) “Controlling authorit
of Cabinet Affairs, Cabinet-SECretaxiat H

(c) 'dut§ Post' means 8ny post in the Directorate Genera)
: of Security as Epecified in Schedule~I;

, P . , ! .n ‘.3vl:‘, i N
torate Gene'ral pfsﬁecu;xtywu{

- .
R oL

(d)  'Service! me€ans the Djirec
s Secretaria) ) Sexvice, .
3« © .CONSTITUTION OF THE SERVICE ‘Anp DUTIES

S

OF ITS MERBERS s S

{%) There shal} be cons

(2) . Members of the sexvice shal) be ‘required to work in
anyiof the Units unde y the Directorate .Genera} of
Security, :

o COMPOSITION OF THE semyyce. K ‘ o

{1)  The Secretariel Serivice 8hall consist of foy
cadres, nBpadly -

B

j i
(ii Secreterial Cadzes, - Y ~- - ... N e
(11 Hinisterial Ceilzra, J

{151) Stenographeyx Cadxa, and‘fﬁ}' e
(iv) ' Accounts Cadre, .

‘Contdooz"'/ :

Bl

. -

— e a4 e oL
e —— e e o

¥Y? means the Secretary, Department - -

—

el L.:..:..--LA‘_..A._\_..,_“--__.,.
- bt
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t«)  The designations, classifications &nd 6celds of /,ii:
pay of the posts included 4n mach~af:ihmﬁendsaap 1%
. refaxxed ¢o 4dn sub-Ryule (1), sheld bo ee-ahewn o f
i in the table below, namalys ' - o é
.Y , - - : Y
51 DESIGNATION CLASSIFICATION SCALE DF pay é? g
ED. . it
"‘m"'o"‘o“‘c"'o"o".~-"a”-°o~a"0"'a"o"'o“o"o"s"“o"u"n"o""v"o-.—‘”‘h"_"“ TeTaet.m :
t (2) (5) (4) !
6T e e Ty, e, - .“o’a“n*o“.“o“,"?‘.“o"o"-”o"o""."o“-"a"'o"o-a"'"0"""."“‘-"&9 |
(1) SECRETARIAL CADRE A
T
' 5 Aesistant Director - broup'A' (Gazepted) - Rs.3000-100-3500~ '
{Admn) { Non-Ministerial) - 425-4500/- .
L
|
{i1) MINISTERIALCADRE |
}
. : \
2 8 Section Officer Group 'B' (Gazetted) Re.,2000~60-2300- ’:
EB-75-3200~100-] |
3500/~ !
3 K Assistanmt Group'B*¢ ' j
(Non-Gazetted) nsnsho-.su.-zsoo-ml
75-2900/~ Ei
4 & Uppex Division Clerk %r;up’g; tted) Rs.1200~30~1560~£8
on-hazette \ 40-2040/-
5 % Llower Division Clerk - ExoupfC?® , -
( Kon-Gazetted) Rs¢950+20~1150~E B
25-1500/- B
{iii) STENOSRAFHTR CADRE f}
& o Stenographex , ' f
(Private Secretaxy) Group 'B'(Gazetted) Rs.2000~60-2300-E8. |
75-3200-100- '
3500/~
7 o Stenographer
Senior P.A.) Group'B'(Gazetted) Re.2000-60-2300-EB
75-3200-100-~
3500/~

8 Stenographer Gx-1] Group'B*

{ Non-Gezetted)

«

9 Stenogrpper Gr-i]] Group'C*

{ Non-Gazetted)

{(iv) ACcouwts CADRE

Accounts-8fficesx Group'Bf(Gazetted)
' (Minieterigl)

@
{0

3

11 Accountant

GroupeC*
{ Non-Gezettad)

@®
12 Juniex Accountant ExouptCs

{ Mon-Gmzettaed)

% Revissd wide Cab
No°A=12018/33/89~D0~I, dated 14.3,.90,

}cﬂamuamﬁacaﬁ.&uﬁ~@mm No

i Secreteriat No

tificetion

, {
Rs o 16§0-60-2600-£p -
75-2900/-

Rs.$200-30-1560-£5.
40-2040/~

i

7 R502375-75-3200~E5

100-3500/-

R o 1640~60-2600-€5
75-2900/-

‘

RE « $400~40-1600~50.
2300-EB-~60-2600,
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(3) In relation to.cach grade of tho pervice in e

¥y of
the cadres aforesaid;, thire ghsll e 2 ¢coamon gradation 14+

in respect of all the Lniits of tha Diroctorats tanarel of
Sacurity. '

5. A'TYORISTD STRUIGTE.

(1)  Tho authorisc? pernanant and tx-porary stromgth of
the various grades o th- scrvize on thi appointad any
shell b2 as specifiza 1n Schedule-T.

(2)  Th: Govern~ent stall; &t Intervals of every twe
ycars, ro-oxatine th- strongth an? conoriticn of 2t

€gradc =n? maks suck 2lterations thoarcin as 1t ay doo-
fit ¢

s~
~—
~

~
~
p=4

7]

Frovided that roikrirg in thds sub-rale sk-11 o~
th: general povers o Governmont to alter theo stringt
anc corposition of any gradc at any tire,

6.5 TTAL CONSTITUTIC:

(1) A1l porsons tcl7ing, a2s on th: eopelnted Gy, any

0> 0F the categories of posts srecified in rule 4, whathar.
in a permannt or temrorary or offi ciating caracity or o
dopelition basis, ¢hall be cligible for appofntr.ont %o th:
service at th2 initiz] canstitution trerabof,.

(2)  The controlling authority shz11l constitute o
Screening Camiittor in Tosroel of eeznch grade for eiiludring
the sultadility of persdms,y who, bsing ‘eligible te e
aprointed to ths sorvies under sudb-rule (1 4 WCre sorving
in any gredsz iomeoiztely Yofore the inics =) conctititia, of
of thz c=zdro, for bermanmt eppointment tharein a-2 cVvLIy
corittee so constitutoa s®all, sabi:ct to suck g oral cor
special instructions -s the ca.trolling

autrority rav give
and after following such procedure =25 the commitioe may

deez fit, prepare Msts of Jbersons consifered suwitadls for
such appointment In each grade with the nanes of such personus -
arranged in the orde- of senriority based on the date o
continuous appointcont in the grade in which they are to

be absorbed or in = equivalmt grade §e : :

" Provided that if the controlling authority deems

1t necessary so to do, the same comnittec may be cwmstituted
to function dn relation to two or more grades,

(3)  m intinatian shall be sent to every persca
considered suitabdle for sppolnthent. on a permanent basis - TN
€o a post 1n any grade glving him en opportunity to_exvrecss, -

within ¢thirty days of the recelpt of intimation by him, hle & .
¥illingness to be

80 appointed on a pormanent basis an&ti*gf«f‘#

optim once excrcised shall Pe final. . RS YR TS &
- : T ' . A .i?:.

‘ Contdeosd/e :gﬁaﬁ»
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per-mnt besls shal1l bo so appointed 4n the order of

> 3 |

w4~

(4) perswunc Who are willing o b2 eppointet ;e - - -

gsendority against pernment posts avalladle as on the
appointed Gav. ‘

8) Fotwithctanding anylihing containc? in sub-;ru'les ﬁ
(2) ¢5 (4), every person holiing, as oo the pppoinitad Axy :
3 per:zmcn{ post dn my ono of the eat-gorics speelfiazt dn ‘ &
rslo 4 4n th: $%3, SFF, A3C =nd 104 st.211, W thout prejudice
tc his bdeing c:mszd-zrc. for arpointzent to e pernaent post
ir. th2 higher grade or o his continuanze i suchlhi ghor
gra22e in an officiating or terporary capacity, b2 absarted
£n his respective substantive grale 2gdinst the peTment-
posts evailedle as o tha appcinted dar.

(6) Th2 Screening Com-itteo may racormen® for nor ~anort
ezpointnent in a loser gr-fc eny pars™ who 1s serving in 2

- . e

tighor gretc irrespoctive o° whether ho 1z o derut-td ist

mis
or & direct rzcruit ant evory gppointront mndr oo s.ch -

reemmmondation shzll be withoat preiviic: o his'co:tinuirg
£o serve in th: higher grzdc.

>

(7) Perstms hol?ing pozsts, 2s on thl aprointc? 2oy,
ir, anv grafe of the service, wWho ar: n& found suit-nl2
for rernanent eppointrent wnder sat-rulzs (2) €9 (6, mav

ba continuc? in pests in the swme grz®z of ths s:rvic2 in

a tezoorary or officiating czna2ilty as *n2 czs2 N2 b

9. SEIORITY OF T30S% AFPOINTED AT THT FIMZ OF IuIMaL - - - -
€O STITUTION ; -

Saniority of persms erpoint:® in each gra': at th2
initis1 co-stitution of 2he szrwize sh2ll be in the T fer
ir, which thev are shown in tno rclovant liet yrovared in
accoriznce with the provisions oF rule 6.

€, MPAUWTH,NCE:

(1) Subiect to the Initiadl Constitation of th- v-rious
gr=22s in the servicz, =very yost ro-2ining unfille” 2@
every vacancy that may erise th-re>ftar shall b> fillsA
in accor?ance with tho nrovisions corteiner ir. 3cn2ule 17
by arpointnent on pronction, deputation/transier, ro-
enployrent after retiremant or direct rzeruitnont os

the casc nay beo.

{2) For a period not excceing three years frx tha *ate
of canmencement of these mles,'~now1thstarming the
1imits specified in column 7 of Schadule II, the
controlling authority may, if it consi®ers it nocesseary

- go to do, excee” the percontag gpecifie”| for f11l4ng up
of vacancies by Geputation =n? decrease the percontage
prascribe? for filling up of -vacancies By pronotion T
Aireet rooruitnent or re-cnployoent after rekivgiont, ™ .
as 1t may Aeen fit. X /

ont d G v ng.l"'
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. - . ' :pl
(1Y | Every officer on sroointmant ‘to the service, =
: either-by direct recruitrent Or 2y promstion B '

. dn Junfor Szile 8hzll be on Frobetion for s
' perioi of two ycars,

v : : ' ¢
’ f Provided that the Conirellins Avthority msy H
~ eXtenl the perios of pro*ation in accorisnce
. T with tre irstructicns Issued v the Guvernment
fror time te tice

}
€, , 1
i

Frovids3 further tnst any deztsion for exts
0 2 rredstion perfo? sn21l be talar
within efght weeks after the expiry of
previous pretationary ¢
in wrating irzediately afer tating the sz
~decisicn te the concerne? oficer togetne
the rezcors for sz doirg,

(2)  0On comretion of <= perics of rrodetion cr any |

exiension tnsreof, officers shellg if consifered,

fit for rercanent arrointzznt, be reisinsi {r '

thelr arrpcintzents cn regaier tzeis ani he gonfi
" cor.”irre22 in due course arainz+ the avzilavle
gutstantive vacancliez, 25 4r: Cczce rzv te,
() I, coruive e rerisd of predeticon cr armvw
» extenzisn theredf, 2s <n:z case e, the
Governerent 1e of the crirnion thzt en wffice- ig
not fit for ferianent zrrointzent the Goverr-ent
L2y lscharfe or revert the officer to the Toet
hel? By hic rrior to his a>rcintosrnt in the
service, ac tre crce gy he,

(L)

During ths perio? of

Frotztion, ortanv exiencien
therecf, czrniidates

r, Zayv be rezuire? by the
Gevernrert +o unierre suck courges ¢f treinirrs a
instroctions an? te psss exatinztiong =2nd
Includins exazinstion 4n Hin?1) as tre
Governement czyv de:n~ fit, 25 2 con3tior tc¢
saticfactory comnleticr cf tre rrotation,

- - -
&S

(8)

AS regards cther rzttere

relzting te protevior,
the rczrders of the

sefvice s.211 be governed

i the finsturcticns fesyus< by the Governmant
in tris rer:zri fro~ time tec time, :
S/ e~
( R.K.Gangar ) .
-~ Deputy Secretarv to the Govt,., of Indie,
Amenied vide Cab,Sectt notification - -

KOOA-12C18/20/85-'1)O"I dated 2‘701 0890

~.
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9. PROB.TION UO Ne A - (zox_ﬁf Jol S BT T ?/
J - : B A E N I N R 4
‘ (1) wvery adircct recrult ~hpointed to a practe of Lha

rointel on prodation, the
perio” of probatioen being throe yoarg from the Aata of
anpointment,

(2)  Byery persm profhiotel to a hignhe

r graf2 shall ba
Pyebaliey on (trial) ror a perio? of two venars

H

f (3)" The perlod of probation or trial rafore @ to iw
I sub-rules (1) ane (2 nay, if tho> controlling ruthori t--
| deems fit, bo extwmaed Or curtaileqd
|
|

ct O

in a particular
case Mt such extension/curtailﬁont shall not exyecned
e Year,

10, SWIORITY AT THE MAINTSNANCE 8TAGE

Y
Bt seane enlortty in a oaci 1 ones
a 2.2 B Seniority in a pdrticular grade shall b2 rockone?
. , i\l.ol,:f\iai"‘ % : - ‘
19

AP WIth reference to the date of app®intment to She,most in
tay 21 that grade irect recruitmont or by protiotion.
, Jbo_I . z grade by direct recr mon VODIon

/ - A
11T B ECUTIVE ansTRy CTIONS :

The controlling authority may issue exeeutive
instructiong not inconsistent with these rules to
provi“e for all matters for which provision is necessary

. Or expedient for the purpose of giving effect to these
.Tules,

12, RESIDIARY MATTZRS.

- In regard to natters not spec¢ifically covoread by

£ these rules or by orders issucd by the Governmont, the

a nenbers of tha service shall be governcd by gmaral

'@ ' rules, regulationg and orders applicable to pursons
belonging to tha corresponding Central Civil Servico,

13. POWER T0 RELAX

Q.

' Yhere the Government is of the
is necessary or expediont so to
for reasons to be recorded in wr
the provisions o
class or categor

14, INTERPRIT.TION :

-

e

2o

S

Where any doubt arises ag
tation of these rules, it shall
the Government of India, in the

Lo the interpre-
be referred ta
Cabinet Secre@qriat

Contdo @ 0006/*
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—JS- . V\ €
{Departrment of Cahinet Affairs) wheose decisli,m
therem sh»'1 be final.
Jid
A ¢
e .
( F.T.R. Colas®o /r
Deputy Seccrctery to the Gov erenent ¢
ol India. .
. - {
No. T1/SE-115/70. New Delhi, the ‘]‘
A copy 1s forwarded to :- %
'.(1)' Shri P.S.Raturi, Director-SSB, Wew Delhi. «'
: ‘ . i
(2) Shri T .Sabramaniam, Director-iRC, [Nt Delbi. \
13) Maj.Genl. H.K.Rhardwaj, I.G.-SFF, New Delini.
(4) Lt.Col. D.C.Sahgal, Insncctor o Armamon®s,
New Delhi .
(5) Shri. R-K.Patir, Dircctor(R), Cabinet ?
Secretariat, New Delhi.
(6) Shri R.K.C.Rau, Intemal Financlal| idviser,
~ Cahbinet Secreteriat, New Delhi.
(7) Spri P.B.Kulkami, Assistent Diractor(Cooxd),
Mow Delhi. : _
’ ] ) ( Fo’faRo CO:'_I\SO )
™els ¢ Schedule-T & I, Deputy Secretary to the Gryernment
: of Indip. f i
i RRA kK f
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i
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(3) {4)

s

$ Aosictent Dizscisz bSolection

{ Adan ) bel
2 Section Ufficar Kan 2t =t yeere
velsction
3., 4scietente Nen

Solection 2126 ynors

3

tien o1 nanvowlo~ dirsot fice~ and educot=- af rec:ui- st ucwz- ~tI;; 34
ctien paeg, rec Yy~ tien doanclvdjuale tmang whoe sant by . the D.P.C,
isvzent, faor iflaetion thes by srecaties/ A
direc~ preccridbud dizact doputetien
¢t rpcr- 742 dizecs T8czuis~ gredoe frew
utteent, FRaruitme- ®=snt o which pgoe
At -will by dsput- notisn/
apply in ation and deputetisn
the caesre pRIcentaga $e be pades
of piesc- of vepancise - y
© sdon, : ta be filled

(3)

AR R R e e

By vech mothe

s

{4) BRENATANLAL CADKE

Kot applics~ Not

applie
cebls

Kot 100% by prose~

sppll- tien whuzse

asbis suf’icieng
nuabs? of

efficors are
not avesileble
fer premstien
the poot may

Tt e m, v, B, ‘a'-'o‘o'p‘.‘a'-°o“n‘o"o‘a°¢'o-'°n‘-°c°oﬁv‘—'o [ ALY TR XY
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Prepetion of Szoticn Clcee 1} AaBrdod vige
0fficers end Soloctien DPC Cak.Scots.

sads Blenagzephos Primoipel ~Netiflcasion
?FS] ulith € ysaze Direatez~ Hos.32010/8/83
Gexyia ragul ® Chalzmar DO-1 cepad i
sosvice da Qhe Dizootaz 16.3,24 cae
reopoative goade.’ S5 0-RoboX CcD‘SeeM.‘LGQM

Blwnex $9.878/8-(Ea-;
‘ 6? offora. :
%ﬁﬁéﬁm sosk Anlotisadag Gated 12,1548,

ba filleg ay
deputstien, of sceistang Jo6-57F
Dimetor oz 8quivsw Neckay
lant oz parcond
eligikela 782 0ppébo
te such pueso 4a
ths effigese of
Stote/Censpal
&ovt,
(88) BLINLLTRIAL LARUL
Doyzrse -] L) 304 by (L) Prececior af Asesta Cleogoi} azendod vide
of recege ’ prometien with § yoags ] (- PRT-T-T T
gnised 181 408 py essvice &r whs D (PEC)e Notit 2o ‘on l
Univez= LDCx grade, Chairman Koo hwto O1L." Y2/
oity oz (u)Lucc froa eaeweﬁ 09(57F )=  99=40- z sotoed {
squive= Aoetts, S¢anac Mowie s dei+-00
lents 9xaedo 11 with § ' DOY AKC )= |
yoers ecetvics Hoober !
in tho gaedu. DD/D1GISSE ) '
gf Howhoz, :
Dogsse - & O 40 50% by ef UDEs witk Clessel] A &
af xvcee proastion whexzg %92V$90 in DPL Ci?ﬁ:j%::ua
.gnisad cufflcient Ko, Sho gesde Je(rPecg )= HetAficosion
Univoz- of peag goreenc Chairman  Ke,4-12010/33/8
aitf sr ars ne¢ evaile EQLL‘?_"N@ sucreet po({ser,; D0<] dagod
eyulvoa edle far promp= UDCe with 3 ysors Mompor 14,3.86
lent, tion then mot 6G3vice &n tha grede, OB AKC Y=
Rer0 than haelf . Henba g
of thas prazaec~ BU/01L{usY)
tien quote pests Roeheo 5

ey be Pilicég

by doputestien
££)25% 3y Uiroat Keet:
MA) 2% By LDCE
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=~ cquivelant ez ) .
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ntel candgf- PA{G )wien 3 Fa6a 8@ poocesle (568) } 9 QMM 8%cD0]
datee alig- izem s cviced g Sho ninipesn Chatge Z2%ed
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aklas fer
' Diseot roeduie
tuent tho
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deputetion o2
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the poet may B8

144} Draukakian DD(ARC)=
aof AoopumiS PMembar
Officer oy DD/DIG(358)

?illed by

doputctionr =2 SeotiaRr Henhe L
ss-ecploysent orfice s .
s? setizcd {Acceunio ) ,
Bovs . Sczventcs with 5 yecrpe \Ma«an
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sotive dopade
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